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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
;and Scheduled Tribes, having been authorised by the Committee to 
:submit the Report on their behalf, present this Seventh Report on 
the Ministry of Defence (Department of Defence Production)-Re-
:servations for Scheduled Castes and Scheduled Tribes in the De-
fence Public Sector Undertakings. 

2. The Committee took the evidence of the representatives of the 
Ministry of Finance (Bureau of Public Enterprises), Department of 
Defence Production and Defence Public Sector Undertakings from 
"22nd to 26th October, 1971. The Committee wish to express their 
thanks to the Director General of Bureau of Public Enterprises, Se-
cretary of the Department of Defence Production and the Managing 
Director/General Managers of the Defence Public Sector Undertak-
ings and other officers of the Department of Defence Production and 
Defence Public Sector Undertakings for placing before the Commit-
tee material and information they wanted in connection with the 
~xamination of the subject. 

3. The Report was considered and adopted by the Committee on 
"21st March, 1972. 

4. A summary of cO'Ilclusions/recommendations contained in the 
lleport is appended. 

NEWDELHr, 
April 5, 1972 
Chairra 16, 1'894 (Sf. 

BUTA SINGH, 
Chairman, 

Committee on the WeZfare 01 

Scheduled Castes and Scheduled Tribes 



CllAPTD I 

INTRODUCTORY 

A. OrgaBisation 

1.1. The Committee have been iRfurmed that there are at present 
eight Public Sector Undertakings under the Department of Defence 
Production, N:-

(1) Hindustan Aeronautics Limited, Bangalore 
(2) Bharat Electronics Limited, Bangalore 
(3) Mazagon Docks Limited, Bombay 
(4) Garden Reach WorkshOps Limited, Calcutta 
(5) Praga Tools Limited, Secunderabad 
(6) Bharat Earth Movers Limited, Bangalore 
(7) Goa Shipyard Limited, Goa 
(8) Bharat Dynamics Limited, Hyderabad. 

1.2. It has been stated that company form of management has 
been adopted for these Public Sector Undertakings in order 1la se-
cure for them the benefit of business and commercial method and 
greater flexibility in managing their prodUction. All the eight com-
panies, except the Praga Tools Limited, and the Goa Shipyard 
Limited, are wholly owned by the Government of India. In Praga 
Tools Limited, the Government of India holds nearly 77.6 per cent 
ahates while about 16 per cent and 6.4 per cent shares are owned by 
the Government of Andhra Pradesh and the ~neral -public respecti-
vely. In the Goa Shipyard Limited, Mazagon Dock Limited holds 
52 per cent shares; 22 per cent shares are owned by the (;(1vermnent 
of India and th~ remaining 26 per cent by semi-government institu-
tions and generalpnblic. 

1.3. A brief description of -each of these Undertakings is give? 
\ below:-

(1) Hindusttm Aet'Onau.tic8 Limited, Bangtllore 

The Hindustan Aeronautics Limited came into being on the _ 1st 
October, 1964 byamaJ.gamatian of toe e~twhi1e lIindustan Aircraft 
Limited with Aeronautics India IJmlted. It has four constftuPnt 
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units, namely, the Bangalore Division, the MIG Complex, compris-
ing the factories at Nasik, Koraput and Hyderabad, the Kanpur Di-
vision and the newly created LucknowDivision for the manufacture 
of aircraft accessories. 

(2) B1utrat Electronics Limited, BangalOTe 

The Bharat Electronics Limited was established in 1954 for the 
manufacture of professional electronic equipment and components. 
It has two main Divisions, namely, Equipments Division and Com-
panents Division. In· the Equipments Division, BEL is manufactur-
ing sophisticated and specialised electronic equipments such as trans-
mitters/receivers, transreceiver~ and radars mainly for Defence Ser-
vices and Civil Departments e.g. All India Ra~io, Police, Communi-
cations and Meteorological Department. In the Components Divi-
sion, it manufactures several types of specialised components such as 
receiving valves, Germanium/Silicon Transistors and . Diodes, Crys-
tals, Ceramic and Mica Capacitors, Transmitting Tubes, Magnet-
rons, Television Picture Tubes and Cathode Ray Tubes. 

It has been decided to set up a second factory of Bharat Electro-
nics Limited at Ghaziabad fur the manufacture of microwave and 
radar equipments. The estimated capital cost of the new factory 
excluding the Township, is Rs. 11.5 crores. The factory is expected 
to start production in about the middle of 1973-74. 

(3) Mazagon Docks Limited, Bombay 

The Mazagon DO'cks Limited was originally incorporated in 1934 
with the British India Steam Navigation Company and the Penin-
sular& Oriental Steam Navigation Co. of the U.K. as the prinCipal 
,share-holders. It was acquired by the Government of India (Minis-
try of Defence) in 1960: . 

Before acquisition by the Government, the main activity of Maza-
gem Docks Limited related to ship repairs. In 1964, a scheme for 
expansion and modernisation of the yard was launched at an esti-
mated cost of Rs. 832 lakhs. The expansion scheme has resulted in 
establishment of two new ship-building berths with necessary cra-
nage facility and other essential services. The tidal Kasara Basin 
has also been converted into ~n impounded wet dock capable of ac-
commodating four medium size ships at a time. Cranage and other 
essential services have been provided for this wet dock.. Also, new 
eleetrical/eleetron~cs shops a'lld fitting out shops h~ve been built 

. . alongside the Kasara Bll$in. ~d modem ~achinery and equipment 
have been installed therein. 
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The facilities generated by the expansion scheme have equipped 
the yard to undertake construction of ships :JlPto 145 metres in 
length and 24 metres in breadth (approximately 15,000 ton DWT). 
The yard has capacity to build various types of ships such as sophis-
ticated warships in addition to passenger-cu.m-cargo ships, dredgers. 
tugs and barges. The Company has also built up substantialcapa-
city for undertaking ship repair work and general engineer,ing work, 
such as, repairs to machinery and equipment, precision machining, 
radiograph quality welding, etc. 

{4) Garden Reach Workshops Limited,CaZcu.tta 

The Garden Reach Workshops Limited was acquired from the 
British India Steam Navigation Company and River Steam Naviga-
tio Company of the U.K. by the Government of India (Ministry of 
Defence) iIi 1960. The main activity of the Company at the time 
of acquisition comprised ship repairs. After the Government take-
over, sustained efforts have been made to convert it from a predomi-
nantly ship-repair yard into a major establishment constructing 
1arge capacity dredgers and tugs for ports. The Company has also 
been gradually diversifying its activities into the General Engineer-
ing Field and has now established the production of the following 
types of equipment: 

(a) DeepwellTurbine Pumps and Centrifugal Pumps. 
(b) Haulages and Conveyors. 
(c) Electric Overhead Travelling Cranes. 
(d) Road Rollers. 
(e) Air Compressors. 
(f) Pressure Vessels and Heat Exchangers. 
(g) Fabrication and erection of equipments for Steel Plants 

(Bokaro and Bhilai). 

Further diversification plans of the Company include the manu-
facture of various Deck Machinery items like Winches, Cargo Cranes, 
Windlasses, Steering Gears, etc. fur the ocean going Vessels. It has 
also established a factory at Ranchi for the manufacture of Marine 
Diesel Engines of various types. -The Company is executing an expansion plan, envisaging mo-
dernisation and expansion of the existing yard facilities. The main 
features of this expansion plan are:-

(I) Modernisation of the existing Dry Dock No.1 into a build-
in.g dry dock; . . - . 
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(ii) Construction of a fitting out jetty; and 
(iii) lDlproving the yard fadlities ror material handling and 

ship construction. 
The implementation of this expansion project will enable the Com-
pany to undertake the construction of two O'Cean-going vessels of 
15,000 to 25,000 tons DWT capacity. The Company also has certain 
plans which would enable it to construct sophisticated light naval 
craft. 
(5) Praga Tools Limited, Secunderabad 

The Praga Tools Limited manufactures light machine tools e.g. 
drilling machines, Praga Tool and Cutter Grinder (Model 411) and 
Surface Grinder (Models 540 and 540-H), Pragagambin Milling 
machines machine tool accessories such as Drill Chucks, 
Lathe Chucks, etc., certain precision items such as surface 
plates and guages and some defence items. The Company also has 
a Forge and Foundry Division which is engaged in the manufacture 
of forgings such as auto and diesel spares and certain defence items, 
apart from supplying some of the forgings and castings required by 
the Machine TO'Ols Division. 

The Company's expansion projects relating to the manufacture of 
Surface Grinders, Milling Machines and Pratt Lathe Chucks are 
under execution and production of Surface Grinders in collaboration 
with Mis. A. A. Jones and Shipman Ltd., U.K. and of Milling Ma-
chines in collaboration with Mis. Gembin of France has been estab-
lished. The plant and machinery for the ,Pratt Lathe Chucks Pro-
ject has been received and installed and the production of these 
items is in full swing. 

(6) Bharat Earth Movers Limited, ~ngalOTe 

The Bbarat Earth Movers Limited was set up in May 1964 as a 
Government Company for the manufacture of heavy earthmoving 
equipment such as Scrapers, Dumpers etc., under a Technical Col,. 
laboration Agreement earlier concluded by the Government with 
Messrs Le Tourneau Westinghouse Company (Since redesignated as 
Westinghouse Air Brake Co.). U.S.A., in October 1962. The 
Heavy Eartbmoving equipment project hM initially been assigned 
to Hindustan Aeronautics Limited, Banga:lore Division, in view -6f 
the facilities available for carrying out the initial exercises in the 
Railcoach factory at Bangalore. Th~ project, along with the Rail-
coach Division, was transferred to Bharat Earth Movers Limited 
with effect from 1st January 1965. In July 1965, it was decided that 
the manufacture of Crawler Tractors, which 'Was ~n being carried 
on in the Ordnance factories under a Collaboration Agreement witH 
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(7) Goa Shipyani Limited, Goa 

Mis. Komatsu Manufacturing Co. of Japan, should be transferred to' 
Bharat Earth Movers Limited. 

This Company had originally been founded under the Portuguese-
law in November, 1957 under the name of Estaleiros Navais de Goa. 
After the liberation of Goa, the yard was given on lease to Mazagon 
Docks Limited with effect from the 14th April, 1962, and was being: 
utilised mainly for minor ship repair works until 30th September 
1967 when the lease was terminated and the Company was reconsti-
tuted as a subsidiary of Mazagon Docks Limited. The name of the-
Company was changed to Goa Shipyard Limited, and it started func-
tioning under its own management and the Board of Directors with 
effect from the 1st October, 1967. 

(8) BhaTat Dynpmics Limited, HycIeTabad 

The Bharat Dynamics Limited has been set up as a new Govern-
ment Company at Hyderabad with an authorised capital of Rs. ft 
crores, for the manufacture of missiles. Production in this under-· 
taking has started recently. 

B. Issue of the Directive 

1.4. The Committee have been informed during evidence that the' 
Department of Defence Production had received the draft directive 
from the Bureau of Public Enterprises on the 21st September, 1969. 
The Department, in tum, issued the presidential directive to all the 
Undertakings under it, except to the Praga Tools Limited, Secun-
derabad, and the Bharat Dynamics Limited, Hyderabad, on the 27th· 
January, 1970. In the case of the Praga Tools Limited, it was fo\Dld' 
necessary first to amend the Articles of Association of the Company. 
But in the meanwhile, a copy of the Directive was sent to Praga 
Tools Ltd. also on 2-2-1970 with the instructiO'IlS that this should be 
treated as a Government Directive for that Company also and this 
was noted by the Company at their Board of Directors' meeting 
held on 3.3.197Q. So far as the Bharat Dynamics Limited was con-
cerned, this Company was set up only in July, 1970 and it started 
functioning in October, 1970 ... Therefore, the directive was issued 
to them in February, 1971 

1.5. The Committee have been furthermformed during evidence 
that the draft directive sent by theBU1!eaa of Public Enterprises had 
been accepted by the Department of Defence Production in toto. 

. .1.6. Asked how many supplementary' direc:tives had been issued' 
by the Department of Defence Production to these Undertakings, the-
representative of the Department of Defence Production stated that 
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only one supplementary directive was issued on the 17th February, 
1971. 

1.7. The Committee note that after the evidence of the represen-
tatives of the Department 'Of Defence Production and of the Defence 
Public Sector Undertakings regarding reservations for, and employ-
ment of, Scheduled Castes and Scheduled Tribes in the Defence 
Public Sector Undertakings was given before the Committee from 
the 23rd to 26th October, 1971, the Department of Defence Production 
has issued further supplementary directives t'O' the Defence Public 
Sector Undertakings on the 28th October, 1971 (Appendix J) and the 
1st December, 1971, incorporating therein the various suggestions 
made by the Committee during the course of evidence. 

1.8. Asked what was the machinery available with the Depart-
ment of Defence Production to ensure that ffie provisions contained 
in the directives were being strictly followed by the Undertakings, 
the representative of the Department of Defence Production stated 
during evidence that there were two Joint Secretaries in the Depart-
ment of Defence Producti'on to deal with these Undertakings. It was 
their responsibility to see that the overall action required under the 
C'Onstitution, as well as the follow-up action required under the ins-
tructions issued by the Bureau of Public Enterprises regarding the 
reservations for, and empl'Oyment of, the Scheduled Castes and 
Scheduled Tribes in these Undertakings, was taken. He further 
stated that the Department received from all the Undertakings 
annual statements showing the recruitment of Scheduled Castes and 
Scheduled Tribes. These statements were scrutinised and examined 
by the Department. The Department had no independent means of 
checKing or verifying whether these returns were corrct or not. 
Asked whether it would be pOSSIble for the Department to c<mduct 
sample checking of the returns received from the Undertakings, the 
representative of the Department stated that this had not been done 
so far, but this system could be introduced. However, all the Un-
dertakings were autonomous corporations and they would not like 
the Department to interfere in their day-to-day working. 

1.9. While the Committee would discuss in succeeding paragraphs 
the various matters dist.-ussed with the representatives of the Depart-
ment of Defence Production, they would b"ke to record here, their ap-
preciatiOll of the promptneSs with which .the Department accepted 
most of the suggestions made during the evidenee of its representa-
tives and issued the directives incorporating those suggestions to 
the Defence PubUc Sedor Undert.akings. The Committee hope 
that the! representation of the SehedulecI Castes and Scheduled 
Tribes' in th" services of ~he Defence Public Sector Undertakings 
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will DOW considerably improve if the instructions contained in those 
directives are implemented in toto by the Defence Public Sector 
Undertakings. 

1.10. The Committee would like the Department of Defence Pro-
duction to examine the annual retums received by it from the Public 
Undertakings under it specific8Ily in the light of the directives issu:-
ed to them regarding the Scheduled Castes and Scheduled Tribes. 
and to point out to the concerned Undertakings the shortcomings .. 
if any, noticed therein, with a view to rectify them. 

C. Liais'on with the Bureau of Public Enterprises 

1.11. The Department of Defence Production has stated in a note' 
furnished to the Committee that apart from the two draft directives, 
no other specific suggestions in regard to the employment of Sche-
duled Castes and Scheduled Tribes in the Public Undertakings. 
have been received from the Bureau of Public Enterprises. It also 
appears from the material furnish~d by these Undertakings that 
special arrangements for liaison and coordination with the Bureau 
of Public Enterprises have not been developed by the Undertakings-.. 

1.12. When this question was taken up with the Bureau of Public 
Enrerprises, the Director-General of the Bureau of Public Enterprises· 
stated during evidence that the Public Undertakings were auto-
nomous bodies and they worked directly under the control of the 
administrative Ministries concerned and the ro~ of the Bureau was 
purely an advisory one: He clarified that there was difference in 
the filling up of posts by Government and by the Public Under-
takings. In the case of Government, the rules and regulations on 
the subject could be enforced. However, this was not possible in 
the case of Undertaklings; Government could only prevail upon 
the Undertakings if some specific breach of the directive was brought 
to its notice. As per the recommendation of the Administrative"' 
Reforms Commission, it was not PoSSible' to interfere in the day-to-
day working of the Undertakings, unless some irregularity was 
brought to the notice of the Bureau. . . . 

1.13. In reply to a further question, the Director-General stated: 
" . . . . .. public undertakings are companies .registered ~der 

the Companies Act. They are registered private com-
panies. Of course, thi.lt does not prevent the Government 
to give very strong and specific directives in this particu-
lar regard. The trouble is that it will be little difficult un-
less a specific irregulal'lity and non-compliance of the 
directive is pointed out. Government is not acting here as 
a Government, it is asking them as the majority share-
holder." 
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1.14. The Director-General further stated: 

" . . . . .. we are extremely anxious about the present position 
which has developed over a period of time in regard to 
the position of Scheduled Castes and Scheduled Tribes in 
Public Enterprises and we will try to rectify the position 
to the extent possible and we can also assure you that we 
will not spare from our side any pains to achieve this ob-
jective." 

1.15. He further stated that the Bureau was not in executive 
.charge of these Undertakings. Therefore, it would be very difficult 
for the Bureau to point out to the different Undertakings about Lheir 
lapses in this regard. The Bureau could certainly point out to the 
:administrative Ministry about these lapses. The Bureau was al-
ready examining the statistics received from the various Under-
takings and was pointing out the shortfalls, etc. to the Ministries 
..concerned. 

1.16. The Committee have no doubt that dose liaison and coor-
,dination between the Bureau of Public Enterprises, Department of 
Defence Production and DefenCie Public Sector Undertakings will 
go a long way in improving the representation of the Scheduled 
Castes and Scheduled Tribes in the services of' the Defence Un-
dertakings. While the Committee agree with the Director-General 
of Bureau of Public Enterprises that the role of the Bureau of 
Public Enterprises is purely an aivisory one and that the Bureau 
can not interfere in the day-to-day working of the Undertakings, 
the Committee would like to stress that the mums from the Public 
Undertakings should be carefuHy examinetl by the Bureau on re-
ceipt, keeping in view the pereentag\!ts of reservations and other 
measures prescribed for the Schelluled Castes and Scheduled 
Tribes. The deficiencies, if any, found in the representation of the 
Scheduled Castes and Scheduled - • Tribes in the services of the 
1>efence Undertakings should immediately be poillteci out to the De-
partment of Defence Production so that necessary corrective mea-
sure] are taken expeditiously. The Bureau should also, with the 
·collaboration of the Department of Defence Production, keep a close 
watch to ensure that these deficiencies are made up as speedily as 
'Possible. 



CHAPTER II 

RECRUITMENT 

A. Assessment of Manpower 

2.1. It has been stated in a note furnished to the Committee that 
after taking into account the present and future workload, the 
short-term and long-term manpower requirements are assessed by 
the Defence Public Sector Undertakings themselves according to 
their approved procedures. The delegation of powers for creation 
or filling up of posts at various levels differs from Undertaking to -. 
Undertaking. In reply to a question, it has been stated that man-
power requirements of the Defence Public Sector Undertakings (in 
respect of technical categories) during the Fourth Five Year Plan 
period, assessed on the basis of normal wastages and likely expansion 
of activities based on present projectLms, have been furnished to 
the Manpowet Directorate of the Ministry of Home Affairs, who 
are engaged on the work of asse~ing the requirements of techni-
cally trained personnel ~ coordination with the Planning Commis-
sion. 

2.2. The Committee desired to know whether the Department 
of Defence Production had taken up with the Ministry of Shipping 
and Transport and the Director-General of Employment and Train-
ing the questi9n of increasing seats in favour of Scheduled Castes I 
Tribes in the Marine Engineering Colleges and Indian Institutes 
of Technology so that enough number of technically qualified Sche-
duled CastelTribe candidates could be forthcoming for employment 
in the various Defence Undertakings. The representative of the 
Department of Defence Production stated during evidence that be 
had made an enquiry from the authorities concerned in this behalf. 
They informed him that even the existing reserved seats were not 
being fully filled up by the Scheduled CastelTribe candidates. He 
felt that if greater interest was shown by the Director-General of 
Employment and Training in this direction, perhaps, more Sche-
duled Castel Tribe candidates could be fortbcoming for taking up 
these technical courses. It would be better if some sort of survey 
could be undertaken by the Director-General of Employment and 
Training to find out the reasons for these shortfalls to suggest neces-
sary ·corrective measures in the matter. 

2.3. The Committee .are 1IJlh~ppy t9 learn that even the existing 
seat.s ~erved for Sc:h8duled Castes and. . Schednl~ Tribes in the 

9 
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Marine Engineering College, Indian Institutes of Technology, etc.,. 
are not being filled up by the Scheduled Caste and Scheduled Tribe 
students. The Committee feel that unless mOre and more Sche-
duled CastelTribe students take up the requisite technical courses, 
their representation in the services of Defence Public Sector Un-
dertakings is not likely to improve. The Committee would, there-
fore, stress the desirability of condUcting a survey to find out the 
reasons for the inadequate intake of Scheduled CastelTribe students 
in technical courses in these technical institutions. The Committee 
suggest that close liaison and coordination between the Defence 
Public Sector Undertakings and the various technical institutions 
should be established so that adequate numbers of Scheduled Caste-
and Scheduled Tribe students could be given necessary eduntion 
and training according to the requirements of the Defence Public 
Sector Undertakings. 

2.4. The Committee also suggest that for purposes of recruitment, 
the Defence Public Sector Undertakings, should notify their re-
quirements to the Placement Officers in the various Institutes of 
Technology so that students passing out from the Institutes could' 
offer themselves for employment in those Uadertakings. 

B. Recruitment Procedure 

2.5. In a note furnished to the Committee by the Department of 
Defence Production, the recruitment procedure being followed by 
the Mazagon Docks Limited, Bombay, has been stated to. be as 
follows:-

Class I and Class II posts 

Appointment of Class I and Class II officers is made (i) by direct 
recruitment from the open market; and (ii) by promotion from-
amongst the Company employees. 

Class III and Class IV posts 

permanent Workman:-Vacancies occuring through normal wast-
age are assessed -annually in the month of April/May each year and' 
deficiencies made good after surveying the work-load of the cate-
gories concerned on approval of Chairman/Managing Director: 
Appointments to the sanctioned vacancies are carried out through the-
Personnel Department. In those categories where there are no' 
casual workmen, recruitment is made through the Employment Ex-
change. If suitable candidates are not available from the Employ-
ment Exchange press advertisements are issued. 
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Casual Workman:-Due to unpredictable and spasmodic nature 
of work, casual labour is demanded by Departments on a day-to-
day basis and employment for varying periods is undertaken through 
the Personnel Department The candidates are recruited through 
the Employment Exchange subject to their passing the laid down 
trade test. If suitable candidates are not available from Employ-
ment Exchange, press advertisements are issued. 

Apprentices.-Apprentices are recruited annually on 1st August 
each year based on present and future requirements. The number 
of apprentices to be recruited in each category passes through various 
stages of scrutiny, starting with Senior Engineer Training by 
Departmental HeadsiMan'agers and finally being reviewed by the 
Personnel Manager in consultation with the ChairmaniManaging 
Director. For designated trades under the Apprentices Act, 1961, 
the quota of _apprentices is fixed in accordance with the number of 
skilled workmen in the trade. Recruitment is made once a year 
and applications are invited through the local press advertisementsi 
Employment Exchange. 

Clerical Staff: -Recruitment is made through the Employment 
Exchange from graduates with experience. If suitable candidates are 
not available from Employment Exchange, press advertisements are 
issued. 

2.6. Explaining the recruitment procedure being followed in the 
Hindustan Aeronautics Limited, the representative of the Hindustan 
Aeronautics Limited has stated during evidence that all the direct 
recruitment vacancies are notified to the local Employment Ex-
change or to the Central Employment Exchange. In notifying 
these vacancies special care is taken to specify the vacancies that are 
reserved for Scheduled Castes and Scheduled Tribes. Posts in 
Grade II and above are advertised simultaneously with the notifica.; 
tion to the Employment Exchange. In such cases, copies of adver-
tisements are also sent to the Employment Exchange along with the 
notifications of the vacancies. When a local Employment Exch<mge 
is unable to sponsCDr suitable Scheduled Caste and Scheduled Tribe 
candidates, it referred the vacancy or vacancies to the Director 
General of Employment and Training who maintains in all-India list 

\ of Scheduled Castes and Scheduled Tribes registered with Employ-
ment Exchanges. If the Employment Exchanges are unable to spon-
sor the required number of Scheduled Castes and Scheduled Tribes, 
the vacancies are advertised locally or on an all-India basis. While GO-
ing so, it is specifically stated in the advertisement that the vac"incics 
a~ reserved for SchedUled Castes and Scheduled Tribes, as the 
case may be. Where direct recruitment, otherwise than through 
competitive examination, is made for a vacancy or vacancies re-
3394 L.S.-2 '''1 
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served for Scheduled Castes and Scheduled Tribes only, and not for 
any unreserved vacancy or vacancies also, advertisements are issued 
inviting applications from candidates belonging to Scheduled Castes 
and Scheduled Tribes only, as the case may be, and not from general 
candidates. However, if the reserved vacancy or vacancies referred 
to above include any such vacancy or vacancies which have been/ 
carried forward to the third year of the recruitment, Scheduled 
Castes could be considered for such of the vacancies as are reserved 
for Scheduled Tribes and vice versa. Accordingly, in advertisements 
issued for those reserved vacancies which have been carried for-
ward to the third year of recruitment, applications are invited both 
from the Scheduled Caste and Scheduled Tribe candidates with 
a clarification that for a vacancy reserved for Scheduled Caste, 
Scheduled Tribe tandidates would be considered only in the event 
of non-availability of suitable Scheduled Caste candidate and simi-
larly, in respect of a vacancy reserved for Scheduled Tribe, Schedul-
ed Caste candidate would be consid~red only in the event of non-
availability of suitable Scheduled Tribe candidates. 

2.7. The Committee understand that more or less a simila!" pro-
cedure for recruitment is being followed by oth~r Defence Public 
Sector Undertakings. 

Liaison with Employment Exchange and advertisement 

2.8. The Committee have been informed during evid~nce that 
vacancies for the posts carrying a salary below Rs. 500 are notified 
to the Employment Exchange in the first instance. The Commit-
tee ha~ been further informed that previously in the indents plac-
ed with the Employment Exchange it was merely stated that pre-
ference would be given to Scheduled Castes and Scheduled Tribes but 
now the actual number- of posts reserved for them is being indicat-
ed in the indents. It is also clearly indicated in the indents that 
the educationa'l qualifications and the age limit would be lowered I 
increased in respect of Scheduled Castes and Sc~duled Tribes. 

Asked whether the reasons for rejection of Sch~duled Caste and 
Scheduled Tribe candidates sponsored by th~ Employment Exchange 
a're communicated to the Employment Exchange, the representative 
of the Mazagon Docks Limited has stated that the statement sho\ving 
the number of Scheduled Castes and Scheduled Tribes recruited out 
of the number of such candidates st><>nsored by the Employme'lt 
Exchange is sent to the Employment Exchange together with the 
reasons for rejection of the candidates not selected. 

2.9. The Committee have also been informed that in case 
the Employment Exchange is unable to sponsor the requisite num-



13 

ber of Sclleduled Caste/Tribe candidates, they are asked to indicate 
in writing that they are not able to forward the required number 
-of Scheduled CastelTribe candidates' and then the posts are ad-
·wrtised. 

2.10. Asked about the time gap between the advertisement of a 
_post and recruitment, the representative of the Department of De-
rence Production has stated during evidence that one month's time 
is given. A view was expressed during evidence that it might not 
be possible for the Scheduled Castes and Scheduled Tribes to 
come within one month as many of them lived in remote areas 
without adequate means of communication and, therefore, they 
should be taken even ~{ they came late. The representative of the 
Department of Defence Production has stated that this difficulty 
must be experienced by everyone and merely not by the Scheduled 
-Castes and Scheduled Tribes. There are two aspects of this matter, 
one is about direct recruitment and the other about recruitment 
through the Employmept Exchange. If Employment Exchange 
tlends intimation to a person giving one month's not;ce, he should 
be able to come. Otherwise, whether one month is prescribed or 
six weeks are prescribed, the same difficulty would arise. Sum~ 

reasonable period has to be prescribed and it would be better if 
the Employment Exchange sponsors the candidates within one 
month. So far as advertisements are concerned, they a~ also 
brought to the notice of the various social welfare organisations. 
These social welfare organisations should be able to contact the 
prospective candidates to send their applications within prescribed 
time. 

2.11. The Department of Defence Production, in their letter No. 
F2(15) 171ID(HAL-I1) I (PS) dated the 28th October, 1971 addressed to 
;all the ~efence Public Sector Undertakings, has directed that: 

"Whenever recruitment is required to be made to vacancies 
reserved for Scheduled C,astes and Scheduled Tribes only, 
whether under the special ad hoc recruitment or other-
wise, the requisition to the Employment Exchange or the 
open advertisement, as the case may be, should invite ap-

, plications only from Scheduled Caste/Scheduled Tribe 
candidates. In the case of advertisements, a copy should 
simultaneously be forwarded to the follOWing: 

(a) District Magistrates of the concerned State. 

(b) Department of Social Welfare of the State Government. 

(c) Recognised representative Associations of Scheduled 
CasteslScheduled Tribes. 
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(d) Secretariat of the Parliamentary Committee on the Wel-
fare of Scheduled Castes and Scheduled Tribes clo Lok, 
Sabha Secretariat, New Delhi. 

(e) Commissioner for Scheduled CastesjScheduled Tribes, 
New I;>elhi. 

The advertisement should also be published in at least one re-
gional language paper of the State. This would be appli-
cable to recruitment made on all-India basis also." 

2.12. It has been further directed in the said letter that: 

"The requisition to the employment exchange or the advertise-
ment, 8S the c,.se may be, should specifically indicate the 
totaL number of vacancies to be filled as also the number of 
vacancies reserved for the Scheduled CastesjScheduled 
Tribes, separately. Secondly, the concessions or relxationl' 
in the matter of age limit quaUfications or experience aci 
missible to the Scheduled CastejSt:heduled Tribe candi-
dates shoUld be clearly spelt out in the requisition or the 
advertisement." 

2.13. It has also been directed in the said letter that: 

"A point was made by the some Members of the Parliamentar~ 
Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes that as the candidates from Scheduled Castes! 
Scheduled Tribes gen~rally reside in the interior rural 
areas, very often they do not get adequate notice when. 
called by the employment exchange or other recruiting 
authorities. In order to meet this point, it is suggested 
that the requisitions to the employment exchange or the 
advertisements should generally allow a time limit of at 
least 4 to 6 weeks for applicationsjsponsoring of candidates. 
Secondly, even if the nominationsjapplications of Sche-
duled CastejScheduled Tribe candidates possessing the re-
quired qualifications are received after the prescribed 
time limit their nominationsjapplications may be enter-
tained against the reserved vacancies provided that these 
have not already been filled." 

Requirement of Experience for various posts 

2.14. It was pointed out during evidence that generally in the 
posts advertised by the various Defence Public Sector Undert:ikings, 
five tc seven years' experience was stated to be required as an essen-
tialldesirable qualification. The Scheduled Castes and Scheduled 
Tribes, who started very late in education etc., could not be expected 
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to fulfil this requirement. Asked whether it could not be possible 
to waive this requirement in the case of Scheduled Caste and Sche-
duled Tribe candidates, the representative of the Department of 
Defence Production has stated that it could be eonsidered whether 
the period of previous experience required could be reduced for 

·Scheduled Castes and Scheduled Tribes. For example, where five 
years' experience is required, it could be reduced to two or three 
years for Scheduled Castes and Scheduled Tribes. He has also 
stated that generaolly five to seven years' experience is required lor 
very high posts, because unless the candidates possess the experience, 
they would not be able to work on the sophisticated machinery re-
quired for defence production. For the administrative po:.ts, the 
period of experience could be reduced for Scheduled Castes and 
Scheduled Tribes. He has also stated that no experience is pre-
scribed for initial recruitment in the lower category of posts. He 
has further stated that: 

"The point is that we have to make some compromise between 
the two. While selecting a man who has no experience, 
but he belongs to Scheduled Castes/Tribes, the needs of 
the undertaking have also to be kept in view. There are 
certain jobs where a man without experience will not be 
fitted in. From an ordinary candidate we will expect five 
years' experience in the case of the Scheduled Caste, 
we shall expect three years. But without experi~~, in 
my opinion, it would be very dangerous to recruit people, 
because they will not be able to discharge functions ex-
pected on a' particular job. Moreover, experience is pre-
cribed only when it is vitally necessary." 

2.15. He has further stated: 
"We have to go by the job requirements. If we are recruit-

ing a workman, we ,will say that ten years experienCE; on 
similar installation would be required. But a Scheduled 
Caste candidate would have some preferences over other 
candidates. This experience, I again submit, even though 
it may be misunderstood, is prescribed only very r:uely 
Rnd 1oJ; very senior positions where we want that 8 man 
must have 'some experience. It is not like direct recruit-
ment to the I.A.S., where a man is recruited, given train-

\ ing kept, on probation and posted Magistrate, then Sub-
Divisional Magistrate, etc. Here you are running a public 
sector undertaking or an industry. You have to look also 
to this aspect that there are so many sophisticated mac-
hines there. If you put a raw man, you might ruin them. 
It is only in those jobs where experience is necessary 
that is asked." 
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2.16. He has, however, agreed that in the case of Personnel' 
Manager, no previous experience should be insisted upon if he is; 
otherwise qualified. The representative ()f Bharat Electronics Limited 
has added that one of the Assistant Per~onnel Managers in the 
Bharat Electr'onics Limited was a Scheduled Caste and was selected 
without any experience. He had been in service for a year. Then he 
was sent for training to Calcutta to get a diploma. The representative· 
of .the Department of Defence Production has stated that it is not 
always possible to recruit a man without experience and then give 
him training. Sometimes, the Undertaking could not wait for the 
person and somebody has to be recruited immediately to look after· 
the work. He has further stated: 

"We would suggest to all the Public Sector Um'!ertakings that 
to ensure that the Scheduled Caste/Tribe candidates do not 
fail to qualify for want of experience, they might intro-
duce a training in which the:e people may be brought in 
for training." 

2.17. In the directive referred in para 2.11 above, it has been stated: 

"The period of previous experience, where prescribed, may be-
restricted to the minimum essential period in the case of 
Scheduled Caste/Scheduled Tribe candidates and it shouldf 
be fixed lower than normally required from candidates 
of the general category. In particular, wherever previous 
experience of 5 years or longer is prescribed for the gene-
ral category, relaxation of up to 2 years may be allowed in 
favour of Scheduled Castes/Scheduled Tribes." 

Concessions 

2.18. Asked to indicate the relax;ations/ concessions given to Sche-
duled Caste and Scheluled Tribe candidates at the time of recruit-
ment, it has been stated in a note funnished to the Committee that 
Scheduled Caste and Scheduled Tribe candidates are entitled to 
relaxation in the upper age limit up to five years. Certain other 
concessions, for example, application of relaxed standards in the 
case of such candidates for the purpose of preliminary screening all 
well as at the written test/interview, as the case might be and relaxa-
tion in the prescribed period of previous experience etc. have also 
been prescribed. 

2.19. The representative of the Department of Defence Production 
has stated during evidence that the prescribed concessions being given 
to Scheduled Castes and Scheduled Tribes is relaxation in age up to 
five years. The Scheduled Castes and Scheduled Tribe are also requir-
ed to pay less amount as examination fee etc. Moreover, whenever 
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there is a question of two candidates coming up reasonably at par. 
then the Scheduled Caste/Tribe candidate is preferred to the other 
candidate. 

The other concessions are not made known officially as it might 
invite criticism, for example, Bharat Electronics Limited gives 10 per 
cent concession in marks to Scheduled Caste/Tribe candidates. 

2.20. In reply t() a question, the Committee have been informed 
in a note that 96 Scheduled Caste and 20 Schedulde Tribe candidates 
were recruited by the Mazagon Docks Limited by lowering the 
standards during the period from January, 1970 to 30th June, 1971. 
In the Praga Tools Limited, 16 Scheduled Castes were recrui~ed' 
by lowering the standards during 1969-70. .... 

2.21. In reply to a question, the representative of the Department 
of Defence Production has stated that uniformity could not be pres-:-
cribed for concessions and relaxations available to the Scheduled 
Castes and Scheduled Tribes in the different Defence Public. sector 
Undertakings, as in the case of Government offices. In the Defence 
Public Sector Undertakings the concessions depend upon the nature 
of the job for which the candidates are to be recruited. He'has, how-
ever, agreed that some concessions should be prescribed for Schedul-
ed Castes and Scheduled Tribes. The representative of the Mazagon 
Docks Limited has stated that they have also to give some preference 
to the sons of the employees etc. He said "I would like you to bear 
two important factors in mind. One is that there is always the pres-
sure that the sons of employees should be given preference. We 
would also prefer to take the boys of the employees, as they would 
have a sense of belonging to the establishment. The second question 
is of taking them from States other than Maharashtra, should there 
be inadequate number from Maharashtra." 

The representative of the Department of Defence Production has 
stated that so far as sons of employees are concerned, there may have 
been a few exceptions where the employee has died in service, and 
the job has to be given to his son. However, there is no general rule 
that they must be given preference. As to the second point three is 
no rule that an employee in the Undertaking must belong to the 
State where the Undertaking is located because the recruitment could 
be made from any part of the country. In reply to a question, he has 
stated that there is a general direction that preference should be 
given to the local people in giving employment. The representative 
of the Garden Reach Workshops Limited has added that the local 
Employment Exchange insists that for posts carrying a salary below 
Rs. 5001- only, they should be approached. He has stated that there 
is a 20 year old tradition in the Garden Reach Workshops Limited 
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that preference should be given to the sons of employees for recruit-
ment in the Garden Reach Workshops Limited. After the directive 
from the Department of Defence Production that this preference 
should not encroach upon the reservations for Scheduled Castes and 
Scheduled Tribes, the matter was taken with the Employees Union 
and they have agreed not to insist upon the sons of employees being 
employed in preference to Scheduled Castes and Scheduled Tribes. 

Viva vOce 

2.22. Asked whether it would not be possible to waive the viva 
vOCe examination for Scheduled Castes and Scheduled Tribes, the 
representative of the Mazagon Docks Limited has stated that the 
viva voce test gives an opportunity to help an individual who may 
not have done very well in the written examination. He has stated: 
"I would like to mention that there is no such thing in the viva voce 
that a person has been deliberately rejected because he belongs to 
Scheduled Castes and Scheduled Tribes. I may add that the other day 
a Scheduled Caste was selected in open competition in preference to 
a non-Scheduled Caste candidate. Viva voce can help a person who 
cannot express in written examination." 

2.23. The representative of the Department of Defence Produc-
tion has added that it should be considered whether in every recruit-
ment there should be certain number of marks for the written 
examination and smaller fraction of that for the viva voce test and 
the total number of marks should then be assessed in aggregate. It 
should also be laid down that whenever a Scheduled Caste or Sche-
duled Tribe candidate is rejected, his case would be reviewed by the 

,- next higher authority. 

2. 24. In the directive referred to in para 2.11 above, it has been 
stated that: 

"The standards of preliminary screening as well as final selec-
tion should be suitably relaxed for candidates from 
Scheduled Castes/Scheduled Tribes and fixed lower than 
what would ordinarily be prescribed for the general 
category subject, of course, to the minimum standard of 
suitability necessary for maintaning the efficiency of the 
undertaking. For example, if a first class degree or SII.J 
60 per cent marks in the degree examination is prescribed 
as the general qualifying standard for preliminary selec-
tion for calling candidates for written examination/inter-
view, the qualifying standard for Scheduled Castes/ 
Scheduled Tribes may be simply a University degree or a 
lower percentage of marks in the degree examination. In 
the written examination or interview conducted for 
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making. the selection also, the qualifying standard for the 
Scheduled Castes/Scheduled Tribes candidates may be 
similarly fixed lower. Wh0never, a viva vOce test or inter-
view is prescribed in addition to the written examination 
for the purpose of recruitment, the maximum marks 
allocated to viva voce or interview as compared to the 
written examination should be kept as low as possible." 

2.25. It has also been stated in the same directive that: 

"Cases of Scheduled Caste/Scheduled Tribe candidates who are 
rejected in selection by a particular Selection Committee/ 
Board should be reviewed by the next higher Selection 
Committee/Board. In cases, where there is no higher 
Selection Committee/Board or where the initial selections 
are by an individual officer, the review should be con-
ducted at the next higher. administrative level. J'his 
would apply also to the selections for internal promotion 
in the Undertaking." 

2.26. The· Committee note that the Department of Defence Pro-
duction has already_issued a comprehensive supplementary direc-
tive to the Defence Sedor Undertakings, incorporating therein some 
of the suggestions made by the Committee during the evidence of the 
representatives of the Department, for improving the recruitment 
procedure followed by the Defence Public Sector Undertakings to 
augment the intake of Scheduled Castes and Scheduled Tribcs in 
tbeir services. The Committee need hardly stress that the procedure 
envisaged in the said directive should be scrupulously observed by 
the Defence Public Sector Undertakings. 'IIhe Committee suggest 
that the Department of Defence Production should keep a continu-
ous watch on the Defence Public Sector Undertakings so as to see 
that the reservation order!! and other measures laid down for the 
benefit of the Scheduled Castes and Scheduled Tribes are properly 
and fully implemented. 

2.27. The Committee feel that close coordination and liaison bet-
ween the Defence Publtc Sector Undertakings and the Employment 

. Exchanges is imperative for augmenting the representation of Sche-
duled Castes and Scheduled Tribes' in the services of the Defence 
Public Sector Undertakings. The Committee suggest that precise 
'l"easons for tbe rejection of Scheduled Caste/Tnoe candidates, who 
have been sponsored by the Employment Exchanges, should be 
recorded and communicated to the Employment Exchanges. The 
Employment Exchanges should also be asked to furnish a fresh list 
of Scheduled Castel and Sehectuled Tribe candidates if suitable Sche-
duled Caste/Tribe candidates are not available in the list fumished 
by them ear~. 
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. C. Inclusion of Scheduled Caste/Scheduled Tribe Officer in the 
Recruitment/Promotion Board 

2.28. In reply to a suggestion made by the Committee that a 
Scheduled Caste/Tribe officer should be associated with the Selec-
tion/Promotion Boards E'et up by various Defence Public Sector 
Undertakings, the representative of the Department of Defence 
Production has stated. during evidence that "If I have an officer of 
the Scheduled Caste/Tribe, I would certainly recommend to the 
Public Sector Undertakings to associate". He has stated that he 
would recommend to the Public Sector Undertakings to examine 
whether while recruiting the Scheduled Caste and Scheduled Tribe 
candidates, they could associate either a senior employee of the 
Company or even a non-official belonging to the Scheduled Castes 
or Scheduled Tribes. The Defence Public Sector Undertakings 
could also request the Governments of the States concerned to 
depute one of their senior Scheduled Caste/Tribe officers for the 
purpo'e. 

2.29. The representative of the Hindustan Aeronautics Limited 
has informed the Committee during evidence that in as many as 16 
cases, a Scheduled Caste Officer was associated with the Promotion 
Board in the Bangalore Division of the Undertaking. In their 
directive dated the 28th October, 1971, the Department of Defence 
Production has directed the Defence Public Sector Undertaking as 
follows: 

"The Undertaking should try its best to include in the Selec-
tion Committees/Interview Boards concerned with the 
direct recruitment or promotions a suitable officer belong-
ing to the Scheduled Castes/Scheduled Tribes. In case no 
such officer is available from within the undertaking, a 
suitable Scheduled Caste/Tribe officer from one of the 
other undertakings or from the State Government should 
be associated with the Selection Committee/Interview 
Board Where a suitable Scheduled Caste/Scheduled 
Tribe Officer even from the State Government is not 
available, efforts may be made to associate a suitable out-
side expert from these communities, if available." 

2.30. The Committee hope that a Scheduled Caste/Tribe Officer 
would invariably be included in the Selection/Promotion Boards set 
up by the· Defence Public Sector Ulldertakings, as laid down in tile-
directive referred to para U9 above, So that intere&Cs of me Sch. 
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duled Caste and Scheduled Tribe candidates are adequately safe-
guard~. 

D. Recruitment of Graduate Engineers 

2.31. The Committee desired to know the position regarding 
recruitment of Graduate Engineers in the various Defence Public 
Sector Undertakings. The replies furnished by the Department of 
Defence Production in respect of each of the Undertakings are given 
below: 

Bharat Electronics Limited, Bangalore 

2.32. The Committee have been informed during evidence that 
the Bharat Electronics Limited are recruiting a limited number of' 
Graduate Engineers per year. The candidates are expected to 
possess a first class or second class degree. But in the case of Sche-
duled Castes and Scheduled Tribes, these qualifications are lowered 
and all such eligible candidates who app~y are called for examination 
and interview. He has further stated that in a written test 30 per 
cent marks are prescribed for passing the examination, but in the 
case of Scheduled Castes and Scheduled Tribes relaxation of as 
many as 10 per cent marks is given to make them pass in the written 
examination and become qualified for the viva voce. In the-viva 
vOce also. 30 per cent marks are reserved for passipg; in the case of 
Scheduled Castes and Scheduled Tribes, relaxatid'n of 5 to 8 marks 
to make them qualify to pass the viva voce is given. The Scheduled 
Caste and Scheduled Tribe candidates are given preference in: 
appointment to the extent of their reservations, irrespective of 
their rank in the selection list. Elucidating further, the representa-
tive of the Department of Defence Production has stated: 

''When the number of applications is very large, we call only 
those who got a prescribed limit of minimum marks. If' 
we have got a large number of applications that is w.ho· 
have got less than 50 per cent marks in the examination 
are normally not called for interview, but in the case of 
Scheduled Castes and Scheduled Tribes no such qualifying' 
marks are prescribed. We call all of them for interview. 
If the other candidates fail in the first instance they are' 
not considered for the subsequent examination but in the 
case of Scheduled Castes and Scheduled Tribes this facility 
is also given." 

-2.33. In reply to a question, the representative of the Department 
of Defence Production has stated that in the Ghaziabad Unit of the~ 
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Undertaking, the following are the figures of recruitment of Gradu-
ate Engineers. 

Year Number of candidates 

6 

1970 II 

1971 51 

Number of 
SC 

Nil 

Nil 

7 

Number of 
ST 

Nil 

Nil 

Nil 

2.34. In the Bangalore Unit out of 53 Graduate Engineers re-
cruited in 1971, one is Scheduled Tribe but there is no Scheduled 
Caste. Asked why it is not possible to recruit even a single Sche-
duled Caste/Tribe Graduate Engineer in 1969-70, the representative 
<If the Department of Defence Production has stated during evidence 
that perhaps no attention was being paid towardS this problem 
before the issue of the directive. In reply to a question, he has 
stated that 48 Scheduled Castes/Tr'iibes applied for the post of 
Graduate Engineers in 1971 in the Ghaziabad Unit. The Committee 
desired to know the reasons for the rejection of as many as 41 
Scheduled Castes/Tribes when the number of vacancies there was 
quite large. In a note furnished to the Committee it has been stated: 

"The answer furnished at the time of tendering evidence, before 
the Committee gave the total number of 48 Scheduled 
Caste candidates that had responded to the advertisements 
issued for the Graduate Engineers both for Bangalore Unit 
as well as Ghaziabad Unit of BEL. Out of this number, 
only 43 candidates pertain to Ghaziabad Unit and the other 
5 pertain to the Bangalore Unit. Out of the 43 called for 
test for the Ghaziabad Unit, only 13 sat for the test. Out 
of the 13, 9 were mechanical engineering graduates and 4 
were telecommunication engineering graduates. In the 
written examination 7 candidates in the mechanical engi-
neering and 4 in the telecommunication engineering passed. 
Subsequently, during the 'Viva VOce, 4 candidates in the 
mechanical engineering and 3 in the telecommunication 
engineering passed, thus bringing the total number of 
selected candidates to 7. The following is the break-up 
of marks obtained by the 5 mechanical engineers and J 
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telecommunication engineer who have failed in the written. 
testlviva voce:-

Faculty Written examination Viva voce 

(Marks: 70) (Marks: 30) 

Mechanical Engineering (i) 
(ii) 
(iii) 
(iv) 

14.%5 
16.00 
%5.75 
%%.00 

6 
7 

(v) %0.00 7 
Telecommunication 

Engineering (i) %8.50 4 

For the recruitment of Telecommunication Graduate Engineers-
in the Bangalore Unit in the year 1971, five Scheduled 
Caste candidates had applied and all the five were called-
for the written test. But only two of them appeared 
for the test and passed in the written test. Both of them 
did not fare well in the interview, having scored only 20 
per cent of the marks as against the pass marks of 30 per 
cent." 

2.35. In reply to a further question, the Committee have been 
informed during evidence that the period of probation for the Gra-
duate Engineers is one year and all of them are absorbed after they 
complete the training satisfactorily. However, there has been one 
or two cases where their period of training has to be extended but 
none of them belongs to Scheduled Castes/Tribes. 
Garden Reach Workshops Limited 

2.36. It has been stated that the following number of Graduate-
Engineers have been recruited in Garden Reach Workshops Limited' 
during each of the last three years: 

Year 

1970 

Number of candidate 

8 

9 
IO 

Bharat Earth Movers Limited 

-------
Number .)f SC Number of ST 

Nil 

Nil 

Nil 

Nil 

Nil 

2.37. It has been stated that the total number of Graduate Engi-
neers recruited during the period from 1st January, 1970 to 30th 
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June, l~'ll is 87. out of which four are Scheduled Castes and 
there is no Scheduled Tribe. The information regarding the Sche-
duled Castes and Scheduled Tribes. recruited as Graduate Engineers 
in respect of the earlier years has not been maintained by the Bharat 
Earth Movers Limited as the presidential directive has become ope-
rative only from January, 1970. 

Hindustan Aeronautics Limited 

2.38. The Committee have been informed during evidence that 
the selection of Graduate Engineers for 1971 has not been completed 
till then and that interviews are still going on. However, no Sche-
duled Caste/Tribe candidate has qualified in the written examination. 
Asked what are the relaxations given to the Scheduled Castes and 
Scheduled Tribes in the matter of selection, the representative of 
the Hindustan Aeronautics Limited has stated during evidence that 
in the case of Scheduled Castes and Scheduled Tribes, they are ;:alled 
for written examination if they possess the minimum qualifications. 
In the case of othefs, merit lists are drawn and sometimes candidates 
possessing more than 72 per cent marks in the degree examinatbn 
are called for written examination. In the case of Scheduled Castes 
and Scheduled Tiibes,age relaxation is also given. Clarifying the 
position further, he stated: 

"If a candidate had passed the University examination it does 
not mean that he will pass here also, but because there 
are candidates who pass in first division, second division 
and third division. We have prescribed a minimum quali-
fication for entry into service, that is first class engineer-
ing degree, it means a minimum prescribed marks that a 
a man must have before he can appear is 60 per cent. But 
in the case of other candidates the selection is at a higher 
level. We do not allow anybody below 68-70 per cent, 
whereas for Scheduled Caste/Tribe candidates, we allow 
60 per cent marks to sit in the examination." 

2.39. He has informed the Committee that this procedure has been 
adopted to eliminate in the first round the candidates who do not 
possess the minimum qualification. 

2.40. In reply to a further ..question, it has been stated in a note 
furnished to the Committee that 3735 applications were received in 
1971 for recruitment of Graduate Engineers (Management Trainees). 
Out of these four were from Scheduled Tribes and 81 from Scheduled 
'Castes and 3650 from others. 958 were called for the written test 
out of which 43 were Scheduled Castes and 915 were general candi- , 
-dates. No Scheduled Tribe was found suitable for being called for the 



written test. In reply to a further question, it has been stated that 
all Post Graduates in the general categqry and all first class Sche-
duled Caste Graduates were called for interview. No first class 
Scheduled Tribe Graduate applied. In the general category, first 
.class Graduates with 65 per cent marks were also called. Out I)f the 
Scheduled Castes, one was selected. The cases of others are under 
review. It has been further stated that the written examinations 
were held in Delhi and Bangalore. In reply to another question, 
the representative of the Department of Defence Production has stat-
ed during evidence: 

·"A certain amount of distinction will have to be made. We 
cannot interview 4000 candidates. Probably; it will go up 
for the whole year which will also mean a tremendous 
problem .. After all, the Constitution does not say that you 
debar a candidate, it says that you select the best candi-
date. The management who is a recruiting authority, 
after getting applications, may decide. Tomorrow, it may 
happen that there will be no unemployment and the 
management will get only a few applications. Today the 
position is that we get 4,000 applications. But I uo not 
think. there is anything illegal or unconstitutional for the 
management having invited applications, to reject from 
the applications a certain number because better candidat-
es are available. This is a matter of opinion. As for the 
second question, so far as the Scheduled Castes are con-
cerned, I· would certainly plead with Hindustan Aeronau-
tics Limited that in their case there must be some relaxa-
tion of standards. It is not necessary that the Scheduled 
Caste candidates should come up to the same level as the 
general candidates in the written tests. I have suggested 
that after selection, the Scheduled Caste candidates should 
have some in-service training so that the deficiency can 
be made up. We are all agreed on the objective, that the 
Scheduled Caste and Scheduled Tribe candidates should 
get their due share fu Government and semi-government 
1Services. The whole system whereby these candidates 
were judged on the same basis as the general candidates 
will have to be modified to some extent. Some of the 
other public undertakings have done it. If the mimimum 
qualification for general candidates is 30 per cent it can 
be made 20 for Scheduled Caste and Scheduled Tribe can-
1iidates. But the fact remains that if amon~ the Sche-
duled Caste and Scheduled Tribe candidates, there are 10 



vacancies and 200 of them apply, it should be proper for-
the management, if they so think, to call only 100 and not. 
all the 200 of them. So far as recruitment of Scheduled-
Caste and Scheduled Tribe candidates is concerned, some 
relaxation in educational qualifications will have to bee 
made. Even if it means that we will be taking slightly 
inferior candidates, this preference has to be given. In 
private firms, they have got their own standards. They 
have a severe interview, sometimes two interviews. S. 
far as the public sector is concerned, there is special res-
ponsibility cast on us of seeing that some additional weigh-
tage is given to enable recruits from Scheduled Caste and 
Scheduled Tribe candidates to come up. This quesion may 
therefore be left to Hindustan Aeronautics Limited regard-
ing the management training. If I were Hindustan Aero-
nautics Limited Chairman, I would be prepared to convince 
my Board that although we may invite in regard to general 
candidates only those who have done 70 per cent or more 
and then prescribed a written test with fifty per cent quali-
fying marks, in the case of Scheduled Caste and Sche-
duled Tribe candidates, as long asI do not get adequate 
number of candidates belonging to that quota I will lower-
the percentage to accommodate them. This is one of the 
suggestions all other public undertakings are already im-
plementing. I think it would not be difficult to persuade 
Hindustan Aeronautics Limited to do the same." 

praga Tools Limited 

2.41. The Committee have informed during evidence that no 
Graduate Engineers were recruited during 1968-69. In 1970, six 
Graduate Engineers were recruited of which one belonged to Sche-
dUled Caste and one to Scheduled Tribe. 

Bharat Dynamics Limited 

2.42. The Committee have been informed during evidence that no 
Graduate Engineers have been recruited in the Bharat Dynamics 
Limited so far. The Bharat Dynamics Limited is only in the forma-
tive stage and it is assembling certain machinery at present. The 
machine shop has not been set up so far. When the whole plant 
starts working, then the question of recruitment of Graduate Engi':" 
neers would arise and at that time the claims of Scheduled Castes 
and Scheduled Tribes would be kept in mind. For the present, how-
ever, the Bharat Dynamic Limited needs people with experience from 
the research laboratories and such persons are coming on deputation. 
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%.13.. The Committee He Ufthappyte note that the nnmber of 

Sdaechded CastIls and Scheduled Tribes reCl1lited as Graduate Engi-
neers by all the Detente tublic SectOr Undertakings so far is negli-
gible. The Cemmittee are all the more unhappy that only one Sche-
duled Caste candidate was seleded as Graduate Engineer by the 
Hindustan AelOllBUtn Limited, out of 43 Scbetluled Caste calJdi-
dates, possessing fl.rst class degrees, called for examination/inter-
view. The position in the Bharat Electronic$ Limited is no bet~r. 
Out of 11 Scheduled Castes candidates who passed the written test 
held by the Bharat Electron!cs Limited, only seven candidates were 
selected. The Committee feel that a larger number ef Scheduled 
Castes could have been recruited as Graduate Engineers by lowering 
the standards of recruitment a little. The Committee would like the 
Department of DefeDCe Production to examine in detail the proce-
dure beiag followed by the Defence Public Sector Uttde1'takings for 
the recruitment of Graduate Engineers with a 'View to sugtesl the ex-
tent to which the standards for recruitment could be relaxed for the 
Scheduled CastesJTribes. The Committee would also like to impress 
upon the Department of Defence Production the desirability of de-
vising adequate checks to ensure rigid application of the relaxed 
standards by the Defence Pl'.blic Sector Undertakings in the recruit-
ment of Scheduled Castes and Scheduled Tribes as Graduate Engi-
neers. 

E. Recruitment of Trade Apprentices 

2.44. The Committee desired to know the position regarding the 
recruitment of Trade Apprentices in the various Defence Public 
Sector Undertakings. The information received from them is given 
below: 

Garden Rench Workshops Limited 

2.45. The number of apprentices recruited and the number of 
Scheduled Castes and Scheduled Tribes among them during the last 
five years is stated to be as follows:-

Year 

1967 

1968 

1969 
1970 

IQ71 

Total No. 

72 

63 

58 

Nil 

Nil 

No. of S/Castos 

13 

6 

Nil 

Nil 

No. of Srrribes 

Nn 
Nil 

Nil 

Nil 
Nil 

----- --- ---- ------ --- -----------------
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2.46. It has been stated that the number of apprentices required to 
be recruited is determined according to the ratio of tradesmen on 
the poll of the Company in the respective designated trades, as laid 
down by the Apprentices Act, 1961 and Rules there under, as per the 
advice of the Deputy Central Apprenticeship Adviser (Regional). 
The position is reviewed once in every six months to assess the num-
ber of apprentices required to be recruited in particular designated 
trades. 

2.47. In reply to a question, it has been stated that the ba.<;ic edu-
cational qualifications for recruitment of apprentices under the Ap-
prentices Act, 1961 have been laid down by the Government. Tfiere 
are:-

(i) Two standards below Matriculation or equivalent or three· 
standards below Higher Secondary Examination or equiva-
lent, for certain trades; 

(ii) Passed Matriculation or equivalent examination or passed 
X Class which is one class below Higher Secondary Exa-
mination with Science as one of the subjects for certain. 
trades viz.,Electricians, Refrigeration/Aircond~tionjng, Me-
chanics etc. 

It has been stated that since the qualifications are laid down by 
the Government, there is no scope for this Undertaking to lower the 
same· 

2.48. Asked to explain the reasons for not recruiting any appren-
tices during the years 1970 and 1971, the representative of the Garden 
Reach Workshops Limited has stated during evidence as follows:-

"In early 1970 July we notified recruitment and called candi-
dates for written examinations on a Saturday afternoon. 
On that date there was a very big demonstration from our 
ex-trade apprentices who could not be given regular em-
ployment because under the Act there is no compulsion for 
giving employment to the ex-trade apprentices and also 
the apprentices who were in the workshops who were 
undergoing apprenticeship. Their claim was that no fresh 
recruitment should be made till all the ex-apprentices were 
given employment. They demanded an assurances from 
the manaJ!'ement that the existing apprentices will automa-
tically be provided jobs as soon as they passed the exami-
nation. It became a very serious situation because about 
400 apprentices surrounded the office of the Managing 
Director, Personnel Officer etc. So we had to withdraw 
or cancel the examination due on that date because the:v 
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not only surrounded the offices but also prevented the 
boys who were coming for the examination from entering 
the workshops. We had lengthy discussions with the re-
presentatives and we stated that while we do not give an 
assurance that everybody will· be employed we would 
introduce a new scheme of taking some of these boys in 
whose case we do not have regular employment as trades-
men, givng them allied trades. For example, if I do not 
have vacancy for a carpenter .. I will train him for one 
year as pattern maker. We gave that assurance and intro-
duced it. 

Then we went to the Board of Directors and we got sanction 
for special training facilities because we found that with 
the training facilities which were available, we were not 
able to take enough apprentices and give them proper 
training. We have now got approval of the Board for 
establishing a separate training school in which it would 
be possible for us to train at a time 150 boys from next year 
onwards. In January, 1972 we propose to go in for a major 
recruitment which will cover shortfalls which were creat-
ed in the year 1970-71. In fact, we intend to take in 150 
IlPprentices in 1972. We also expect a major demand com-
ing from 1974 in our workshops because we have ,got 11 big 
expansion programme. We expect to be able to take an 
intake of 150 boys in a year for the next 4 to 5 years. It 
is our proposal that we shall ¢ve reservations to Sche-
duled Castes and'Scheduled Tribes up to 45 per cent In 
this." 

2.49. Asked whether all the apprentices are absorbed after tr~,In
ing, it has been stated that there is no obligat;on for the employer 
to absorb the :apprentices. But ex-aoprentices are considered for 
employment against vacancies for t.radesmen of particular trade, pro-
vided they pass the All India Trade Test conducted by the Appren-
ticeshj~ Adviser. 
Mazaq.on DOi~ks Limited 

2.50. The reorec;entative of the Mazal!on Dockc; Limited has fur-
n(shed the following fij;!"Ures during evidence in rf:soect of recruit-
ment of Graduate Apprentice<; under the Technical Graduate Train-
ing Scheme:-

.-- ... --.----_ ..... _._._ .. _--_._-_ ..... _-_._---
Year 

1<)69 
1970 
1971 

Number of candidates 

IS 
34 
16 

Number of Scheduled Castes/Tribes 

Nil 
I 
I 
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Goa Shipyard Lim~ted 

2.51. The Committee have been informed during evidence that 
about 35 apprentices are being recruited each year. In re~ponse to 
an advertisement in 1971, ten applications were received from Sche-
duled Caste and Scheduled Tribe candidates and they are shortly 
to be called for interview. Twenty per cent of the requirements of 
apprentices by Goa Shipyard Limited, would be taken from SChe-
duled Castes and Scheduled Tribes in 1971. In reply to a question, 
it has been stated that apprentices are recruited according to non-
designated trades and designated trades. Recruitment to the desig-
nated trades is made according to the designated trade rules. These 
candidates have to come from the local Industrial Training Insti-
tutes. The apprentices in the non-designated trades are recruited 
by the Training and Personnel Officer of the Goa Shipyard Limited, 
keeping in view the present and future requirements. The amount 
of stipend paid to these apprentices is Rs. 80 p.m. in the first year, 
Rs. 90 p.m. in the se.cond year and Rs. 100 p.m. in the third year. 

PrOQa Tools Limited 

2.52. The Conunittee have been furnished with the foIlow~ng 

figures by the representative of the Praga Tools Limited during evi-
dence:-

Year Number of appren-
ticestaken 

17 

23 

19 

Number of SCs 

Nil 

Nil 

3 

----- ------- ------

Number of STs 

Nil 

Nil 

2.53. It has been stated that recruitment for apprentices is made 
by the Director General of Employment and -Training and the Un-
dertaking has no say in the matter. The Undertaking has to agree 
to whatever candidates are sent by him. Asked whether the Under-
taking could do anything if the Director General of Employment 
and Training is not able to send them the required number of Sche-
duled Caste and Scheduled Tribe candidates, the representative of 
the Praga Tools Limited has stated: "We have no voice in that. 
But from the next list we will certainly draw their attention to it." 
Asked whether all the apprentices are absorbed by the Undertaking 
after training, it has been stated that there is no compulsion to do 
so. But since the boys are trained by the Undertaking, they are 
preferred to others. 
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Bharat Dynamics Limited 

2.54. Asked during evidence whether the Bharat Dynamics Limit-
ed is recruiting any apprentices tmder the Apprentices Act, 1961, the 
representative of the Department of DefE!!Dce Production replied in 
th negative. The representative of the Bharat Dynamics Limited 
has added that they are in touch with the Director General of 
Training and Employment on this subject. 

Bharat Electronics Limited 

2.55. The Committee have been furnished with the following 
figures by the representative of the Bharat Ele.ctronics Limited duro 
ing evidence: 
----------

Year 

----------

1970 

1971 

Bhctrat Earth Movers Limirted 

Total 
Number 

73 

149 

60 

Number Number 
ofSC ofST 

7 Nil 

24 Nil 

8 

2.56. In a note furnished to the Committee, the following figures 
for the period from 1st January, 1971 to 30th June, 1971 have been 
furnished:-

General Category 

Scheduled Castes 

Scheduled Tribes 

449 

96 

7 

;. r 

It has been stated that information in respect of Scheduled Castes I 
Tribes for earlier years has not bpen maintained as the President's 
directive in this regard has become operative only from January, 
1970. 

Hindustan Aeronautics Limited 

2.57. The representative of the Hipdustan Aeronautics Limited 
has stated that apprentices are trained by the Hindustan Aeronau-
tics Lirul\ed under the_ Apprentices Act, 1961 but all of them are not 
absorbed by the Undertaking, as it is not obligatory on their part 
to do so. However, if there are any Scheduled TribeiCaste candi-
dates among the trainees, they are given preference for absorption 
by the Hindustan Aeronautics Limited so that the reserved vacan-
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cies could be filled up. Explaining the position further, he has 
added: 

"The Governmept have a rule that every industry which em-
ploys a minimum of workers have to have an apprentice 
scheme. Therefore, we train them, but we have no obli-
gation to employ them. If we have vacancies we employ 
them. But after we train them, it is open to anybody to 
employ them. In some of the. new divisions, such as the 
Lucknow or the Nasik or the Koraput centre, where the 
apprentices who were trained were taken en block. But 
once. the number gets filled up, it is not that the training 
stops. The training still co;ntinues." 

2.58. The Committee n:ote the procedure being followed by the 
Defence Public Sector Undertakings for the recruitment of trade 
apprentices. The ColllD1\iJttee appreciate the fact that Scheduled 
CastesJTribes would be taken as trade apprentices upto 45 per cent 
of the vacancies by the Garden Keach Workshops Limited with 
effect from the current y~ar, and similarly Scheduled CastesJTribes 
to the extent of 20 per cent would be taken as trade apprentices by 
the Goa Shipyard Limited. The Committee hope that the other 
Defence Publ!ic Sector Undertakings will also similarly increase the 
in-take of Scheduled Castes and Scheduled Tribes in the vacancies 
of trade apprentices till such time their shortfall is made up. 

2.59. The Committee note that the Defence Public Sector Under-
takings have to take in the trade apprentices, as recommended to 
them by the Director-General of Employment and Training, and the 
Defence Public Sector Undertakings have no say in the matter. The 
Committee need hardly emphasise that the Defence Public Sector 
Undertakings should immediately point out to the Director-General 
of Employment and Training, if the number of Scheduled Castes I 
Tribes in the list forwarded to them by the Director-General of Em-
ployment and Training is not commensurate with the reservations 
in favour of. Scheduled CastesJTribes. The Committee would also 
like to impress upon the Director-General of Employment and Train-
ing strictly to adhere to the reservations in favour of the Scheduled 
CastesJTribes while selecting candidates for the vacancies of trade 
apprentices. 

2.60. The Committee suggest that avenues should be explored for 
absorbing the trade apprentices trained by an undertaking, if they 
have completed their training successfully. The cases of the Sche-
duled CasteJTribe trade apprentices, who are trained by the Under-
taking should merit special consideration. 
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F. Recruitment of Casual Workmen 

2;61. As has already been stated earlier, due to unpredictable and 
spasmodic nature of work, Casual Labour is recruited by the Maza-
gon Docks Limited on a day-to-day basis and employment for vary-
ing periods is undertaken through their Personnel Department. 
Candidates for casual vacancies are re.cruited through Employment 
Exchange who are requested to send as many Scheduled Caste and 
Scheduled Tribe candidates as possible. Subject to their passing the. 
trade test laid down, they are given employment. If suitable can-
didates are ;not available from Employment Exchange, press adver-
tisements are issued. In a note, the Goa Shipyard Limited also has 
stated that it follows the same procedure, as is being followed by the 
Mazagon Docks Limited, in this respect. 

2.62. Asked during evidence whether there is any reservation for 
Scheduled Castes and Scheduled Tribes in the recruitment of casual 
labour, the. representative of the Goa Shipyard Limited has stated 
that casual labour is recruited Qll day-to-day basis depending on 
work. There is no reservation for Scheduled Castes and Scheduled 
Tribes in the recruitIDi!nt of casual Labour. However, a scheme had 
been formulated to identify workers belonging to Scheduled Castes 
and Scheduled Tribes by putting a rubber stamp on theiJ; cards so 
that they eould be recruited as casual labour in preference to others. 

2.63. The Committee desired to know the total number of Sche-
duled Caste and Scheduled Tribe casual employee" in the Mazagon 
Docks Limited. In a note furnished to the Committee, the Maza-
gon Docks Limited has stated that the total number of temporary 
caSual employees in Mazagon Docks Limited as on 30th June, 1971 
is 2142. There are 100 Scheduled Castes and 14 Scheduled Tribes 
among them. Asked to state how many of the casual employees 
have been appointed against permanent vacancies during each of 
the last three years and what is the number of Scheduled Castes and 
Scheduled Tribes among them, the following statement has been 
furnished by the Mazagon Docks Limited: 

Year No. of temporary (casual) workmen Number'of SC/ST employees among 
taken into permanent emploYment them 

Ex- Ex Em- Other Total Ex-retren- Ex emp. Other Total 
retren- pJoyees EmpJo- chedem- emp. 
ched yees ployees 
emp- ----
pJoyees SC ST SC ST SC ST SC ST 

---------------~-

1968 63 5~ 161 277 2 5 .. 14 .. 21 

1969 36 19 255 330 2 .. 15 2 18 3 
1970 19 IS 204 238 .. II 2 12 3 



2.64. The Committee Bote that theN are 118 resenations in favour 
of Scheduled Castes and Scheduled Tribes in recruitment of casual 
labour. They appreciate that the Goa Shipyard Limited has formu-
lated a scheme whereby the Scheduled Caste and Scht>duled Tribe 
cand,idates are given preference in recnritment of easual labour. 
The Committee recommend that the other Defence Public Seet~r 

Undertakings should also have similar schemes so that m,ore and 
more Scheduled Castes and Scheduled Tribes may be recruited even 
in casual labour. The Committee would alsO like to emphasise that 
reservations should be strictly adhered to while .1PPUinting the 
casual labour against permanent vacancies by the Defen('e Public 
Sector Undertakings. 

G. Stail Position and Shortfalls 

2.65. The Committee have been informed that 15 per cent of the 
vacancies are reserved for Scheduled Castes and 7! per cent for 
Scheduled Tribes in respect of posts for whkh direet recruitment 
is made on all-India basis by means of open competitive test in all 
the Defence Public Sector Undertakings. The direct recruitment 
on an-Indi~ basis, otherwise than by the open competition test, the 
reservations in favour of the Scheduled Castes al'e 16-,2/3 per cent 
and for Scheduled Tribes 7! per cent. In respe.ct of posts, recruit-
ment to which is made on regional basis, the percentages applicaille 
in the different Undertakings have been stated to be as follows: 

Name of the Undertaking 

Hindustan Aeronautics Limited 

Bharat Electronics Limited 

Bharat Earth Moven Limited 

Mazagon Docks Limited 

Garden Reach, Workshop Limited 

Praga Tools ~imited 

Goa Shipyard Limited 

Bharat Dynamics Limited 

Scheduled Schedule d 
Castes Tribes 
Percent- Percent-

age age 
1'CSelVed reserved 

13 

13 

13 

6 

2" 

14 

4 

14 

5 

5 

5 

6 

6 

5 

5 

5 
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2,66, The Staff position (as on 30th June, 1971) in the various 
Defence Public Sector Undertakings has been stated to be as follows: 

Category/Class of posts , 

1 
Class I Grade VII 

VI 
V 
IV 
III 
II 

Class II Grade I 
Class III Group E } D 

C 
8 
A 

Class I 
Class II 
Class III 

RaIl Coec:b DlvI8loD 
I 
II 
III 
IV 

Earth Moven DivUloe 
I 
IrI 
III 
IV 

Total No, No, of 
of employ- employees Percentage 

ers 
SC ST SC ST 

2. 3 4 5 6 

Hint/wtan Aeronautics Limited 

(8angaiore Division) 

869 3 ' , 0'345 

1049 IS 1. 71 

19,2.96 1802. 2.7 9' 33 0' 134 

Bharat Electronics Limited 
255 
646 18 2,6 

10,692 1460 II 13 6 0' I 

Bharat Eurth Movers Limited 

2.3 
II9 I 0'9 

3,154 372 14 II "7 0'4 
578 108 3 18'7 0'5 

29 
157 S 3,19 

2,432 420 3 172 0' 12 
472 170 36 '02 

IIncIqIUll"tera _d Commerdal Dlvl8loD 
I 3S I 2'8 
II 81 3 3'7 
III 354 II 3' I 
IV 7S 10 I 13'3 I, S 

Mazagon Docks Limited 
\ 
1:"~8DIIDt 

I 324 3 0'93 
II 41 
III 3,810 lIO 14 2.'64 0'37 
IV 2,001 164 13 8'20 0'65 

Temponr)' 
I 2 
II 
III 
IV 1,396 56 13 4'00 0'90 

-----
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2 3 4 5 6 

Garden Reach Workshop 
I 181 1 0,6 
II 208 3 1'5 
III 4,902 562 3 ll'S 0'1 

Pra[!a Tools Limited 
I 48 2 4'00 
II 84 3 3'6 
III 1,359 200 9 15'00 0'7 
IV 123 49 4 40,00 3. 00 

Goa Shipyard Limited 

I 12 

II 1 
III 604 4 1 0·66 0'17 

Bharat Dynamics Limitea 

I 16 
II 3 
III 84 23 27'38 

2.67. The Committee have been informed that instructions were 
issued by the Department of Defence Production in April, 1964 to 
all the Defence Public Sector Undertakings, which were then in 
existe;nce, enjoining upon them to implement the reservati0ns for 
Scheduled Castes and Scheduled Tribes while making recruitment 
for posts under them. However, since this was not a formal direc-
tive under the Articles of AssOciation of each company, the reserva-
tion orders were not fully implemented by these undertakings for 
one reason or the other until 1970. This has necessiated the issu-
ance of a . Presidential directive to the Defence Public Sector 'Under-
takings on 27th January, 1970, The Committee desired to know the 
number of persons recruited after 27th January, 1970 in the various 
categories of posts and the ;number of Scheduled Castes and Sche-
duled Tribes among them. The information received from some of 
the Undertakings is tabulated below: 
----'----

Category/Class of posts 

Rec:ruitmeat made after 1-4-1971 
I . n, 
III 

Total No. No. of percentage 
of employees 

employees 
recruited 

SC ST SC , ST 

2 3 4 5 6 

Bharat Electronics Limited 

3 
70 6 8·6 

376 70 18·6 0'27 



37 
-----------~--------

MallIagon Docks Limited 

Recruitment lIlade frolll 1-1-1970 to 30-6-1971 

permanent 
I . 
n. 
nI 
IV. 

Temporary 
I . 
JI rrr 
IV. 

50 
II 

507 
462 

2 

204 
360 

Garden Reach Workshop Limited 

RecruitMent lIlade frolll 1-1-1970 to 30-6-1971 

I & rr 
III 

75 
443 

28 
29 

II 
10 

Bbarat Earth MlJ"(}ers Limited 

Recruitment IIUlde frollll-4-1970 to 30-6-.1971 

Railcoach Division 
II. 25 I 
III 191 26 
IV . 62 13 

Earth Mover Division 

I 10 
II. 73 1 
III 1733 190 
IV. 326 75 

Commercial Division 

I 10 
II. 37 
III 205 II 
IV. 28 4 

5 
12 

4 

2 
3 

2 

2 

5. 6 
6'3 

5'4 
2,8 

1,33 
8'58 

4 
13'6 
21 

1'4 
II 
23 

5 
14 

I 
2·6 

1'1 

1 
5 

1 
3 

2.68. During evidence, the representative of the Department of 
Defence Production suggested the following steps for improving the 
represeptation of the Scheduled Castes and Scheduled Tribes in the 
~ervices under the Defence Public Sector Undertakings: 

(i) Immediate ad hoc recruitment to recruit Scheduled Castes 
and Scheduled Tribes only should be resorted to by all 
the Public Sector Undertakings. Advertisements should 
be issued inviting applications only from Scheduled Castes 
and ScheduIed Tribes and wide publicity should be given 
to such advertisements. These advertisements -""should be 
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published in all-India newspapers and should also be in-
serted at least in one regional newspaper; 

(ii) Copies of advertisements should be sent to all recognised 
Scheduled Caste/Tribe Welfare Associations as well as to 
the District Magistrates of the areas cuncerned; and 

(iii) The standard of recruitment should be relaxed for the 
Scheduled Castes and Scheduled Tribes. They should be 
given a short course of training so that they might come 
up to the required standards. 

He has stated that these are his own suggestions and he would 
write to the Public Sector Undertakings in the matter. 

2.69 Subsequently, the Department of Defence Production has 
issued a Directive on 28-10-1971 to the various Undertakings under 
it suggesting ways and means to improve the representation of 
Scheduled Castes and Scheduled Tribes in the services of those 
Undertakings. It has inter alia been stated in the said Directive: 

"A review of the recruitment position in the Defence Public 
Sector Undertakings since the issue of the (earlier) 
Directives has revealed that practically in every Under-
taking there are large shortfalls in the recruitment from 
amongst Scheduled CasteslScheduled Tribes against the 
vacancies reserved for these communities, the shortfall 
being particularly pronounced in posts falling in the cate-
gories of Class I and Class II. Moreover, the overall re-
pres~tation of Scheduled CasteslTribes with re-
ference to the total number of employees in the various 
grades is also generally very poor, mainly because prior 
to 1970 no reservations appear to have been made in 
favour of these communities in any of the Defence Public 
Sector Undertakings. Serious efforts to recruit suitable 
candidates of Scheduled CastesiTribes against the re-
served vacancies for these communities do not appear to 
have been made even after the issue of the (earlier) 
Directives. This matter lias attracted considerable criti-
cism from the Parliamentary Committee on the Welfare 
of Scheduled Castesl5echeduled Tribes . 

• • • 
"During the year 1971 and, if necessary, also during the next 

two years, ad hoc special recruitment confined to the 
Scheduled Castes I Scheduled Tribe candidates alone may 
be made in order to ensure not only sufficient recruitment 
from these communities against the reserved quotas that 



would normally be admissible in their favour with re-
ference to the total recruitment during the respective 
years but also to wipe out the backlog of reserved vac-
ancies carried forward from the year 1970. For this pur-
pose, reservation even in excess of the quotas prescribed 
under the provisions of the Presidential Directives may be 
made in favour of the Scheduled CastesJ Tribes during 
the 3-year period from 1971 to 1973 subject only to the 
limitation that the total number of reserved vacancies for 
these communities during the recruitment year does not 
exceed 45 per cent of the total recruitment to the relevant 
grade or category in the particular year. The provisions in 
the existing Presidential Directive in regard to the carry-
forward of the unfilled reserved quotas for Scheduled Cas-
tesJTribes for 3 recruitment years with provision for fill-
ing the reserved vacancies for Scheduled Castes by candi-
dates from Scheduled Tribes, and vice versa in the third 
year will continue to apply. 

• • • 
"For the purpose of computing the prescribed reservations 

for Scheduled CasteslScheduled Tribes in the ca!le of re-
cruitment to posts in Class IV or, where there is no Class 
IV in Class III, the recruitment to posts of scavengersJ 
sweepers should be excluded, i.e. prescribed quotas of re-
servations should be computed with reference to the 
balance of posts filled to these categories. The position 
regarding recruitment to Class IV or, where there is 
no Class IV to Class III in the prescribed annual or 
other periodical returns may al'5o be indicated separately 
(a) for posts of sWf>eperslscavengers, and (b) for other 
posts. It is also necessary that specific mention about the 
recruitment made against the reserved vacancies is made 
in the Annual Report of the Company . 

• • • 
"In the case of vacancies of ClerksJTypists for which profi-

ciency in type-writing is at present prescribed as an 
essential qualification for recruitment. this requireme!nt 
may be waived, where necessary in order to make good 
the recquirement against reserved vacancies, in favour of 
the Scheduled Castes/Scohedu:led Tribes candidates pos-
sessing the minimum prescribed ed!.l.cational qualifications 
and they may be appointed On the condition that they 
would acquire prescribed standard of proficiency within a 
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stipulated period, say, six months. The standard of profici-
ency in type-writing in these cases may also be fixed lower 
than that ordinarily required from the general category, 
e.g. if general candidate are required to possess a typing 
speed of 40 words per minute, the qualifying speed for 
Scheduled Caste/Scheduled Tribe candidates may be fixed 
at 30 words per minute." 

2.70. The Committee are distressed to find the insignificant repre-
sentation of the Scheduled Castes and Scheduled Trihes in the De-
fence Public Sector Undertakings in almost an the categories of 
posts. They also regret to note that even after the issue of the Pre-
sidential directive to the Defence Public Sector Uudertakings, the 
Defence Public Sector Undertakings did not pay suntciellt attention 
towards the recruitment of Scheduled Castes and Scheduled Tribes 
as per reservations prescribed for them. In the circulllstances, the 
Committee need hardly emphasise that unless orders/instructions on! 
the subject are followed in letter and spirit by the Defence Public 
Sector Undertakings, the positionris not going to improve. The Com-
mittee, however, would watch with interest the efforts being made 
by the Department of Defence Production to augment the intake of 
Scheduled Castes and Scheduled Tribes in the services of the De-
fence Public Sector Undertaking. 

2.71. The Committee suggest that the Department of Defence Pro-
duction may consider the feasibility of conducting a survey ahout 
the employment of Scheduled Castes and Scheduled Tribes in De-
fence Public Sector Undertakings to find out what further steps are 
necessary to improve their representation in the services of the De-
fence Public Sector Undertakings. 

H. Maintenance of Rosters 

2.72 The information received from the various Defence Public 
Sector Undertakings reveals that rosters are being maintained by 
them as per Government orders on the subject. The Study Groups 
of the Committee which visited various Undertakings during Sep-
tember, 1971, however, noted that in certain cases rosters were not 
being maintained properly. The Department of Defence Production 
has since issued revised orders to all the Defence Public Sect<tr Un-
dertakings on 28-10-1971 on the subject, which read as under: 

"Immediate steps should be taken to ensure that the pres-
cribed Rosters are strictly maintained in accordance with 
the provisions of the Government Directives. It should 
be made tne special responsibility of the officer designated 
as Liaison Officer for matters concerning Scheduled Castes! 



Scheduled Tribes in your Undertaking to ensure the pro-
per maintenance of these Rosters. For this purpose, the 
Liaison Officer should be required to conduct an Annual 
Inspection of the Rosters which are being maintained to 
ensure proper implementation of the Government Direc-
tives." 

2.73 To facilitate effective and regular scrutiny of the Rosters, 
the Department of Defence Production has, .alongwith the aforesaid 
orders, circulated to the Undertakings under it a proforma for con-
ducting inspection of rosters, which may be seen at Annexure to' 
Appendix I. 

2.74. The Committee feel that the Roster is a mechanism to watch 
adequate in-take of Scheduled Castes and Schedull~d Tribes in the 
services of the Defence Public Sector Undertakings and that it would 
cease to have any significance whatsover if it is not maintained pro-
periy. Further, unless all the vacancies re-.erved for Schedll~ed 

Castes and Scheduled Tribes are actually filled and their appoint. 
ments are in fact made according to the points mentioned in the 
Roster, the position regarding the representation of Scheduled Castes 
and Scheduled Tribes in the services of the Defence PybIic Sector 
Undertakings is not expected to improve. The CQr'mittee note that 
revised orders have been issued by the Department of Defence Pr0-
duction in October, 1971 for the proper maintenance of Rosters and 
their periodical checking by higher officers. Thr. Committee hope 
that these Rosters will now be maintained in accordance with the 
extent orders and checked regularly, 

I. In-service Training 

2.75. The information received from various undertakings on the 
subject is tabulated below: 

Hindustam Aeronautics Limited 

2,.76. The facilities for training are available to all employees 
including thQ'se belonging to Scheduled Castes I Tribes. However, 
the feasibility of introducing training schemes exclusively for Sche-
du.Ied Castes I Tribes in certain technical trades for improving their 
sltlll and to raise their standards is under consideration. 

Bh«rat Electronics Limited 

2.77 Special pre-entry training in the relevant trades or disci-
plines, if necessary, may be arranged bv the Undertaking for the 
Scheduled Castel Scheduled Tribe candidates selected for recruitment 
on the basis of relaxed standards of suitability or experience, in order 



to equip these candidates with requisite skills or experience required 
for the satisfactory performance of their duties. Where feasible, 
special training classes may also be arranged by the Undertaking for 
the training of candidates from Scheduled CastesJScheduled Tribes 
in technical trades or disciplines for which the employment ex-
changes or the industrial training institutes are not in a position to 
sponsor the requisite number of qualified candidates from these com-
munities, with a view to their eventual absorptIon in the reserved 
vacancies. 

Bharat Earth Movers Limited 

2.78 No in-service training has yet been started for Scheduled 
Castes and Scheduled Tribes as those recruited are given proper 
guidance and supervision on the job at all times. 

Mazagon Docks Limited 
2.79 Mazagon Docks Limited has started Training within Indus-

try schemes in the vari-ous Departments to train Unskilled and Semi-
skilled Scheduled Caste!Scheduled Tribe employees to improve their 
skills and thereby gain promotion to higher grades. 

2.80 In addition, there are 38 Scheduled Caste and 5 Scheduled 
Tribe candidates Skilled Gr. I (Class III) for whom a training 
Scheme to improve their skills for proffiQtion to Grade II is contem-
plated. However, despite starting T. W . I. Scheme for training Un-

. skilledlSemi-skilled to Skilled categories, SOme of the candidates be-
longing to Scheduled CastesJTribes have spown their reluctance 
stating that they do not feel capable enough with their background to 
be able to undergo this course of training but they are being per-
suaded to take the training. 

Garden ~h VVorkshops 

2.81 There are no facilities for in-service training to the Sche-
duled Caste and Scheduled Tribe employees. 

Praga Tools Limited 
2.82 There are na in-service training programmes as such, the 

organisation being small. However, in case of direct recruitment 
against reserved vacancies, where candidates from these communi-
ties are not available according to the standards prescribed for the 
posts, candidates are taken on relaxed standards if they are not 
found unfit f-or the posts otherwise, and imparted necessary on-the-
job training to bring them upto the required standards. 

2.83 The representative of the Praga Tools Limited has agreed 
during evidence that the in-plant training would help the Scheduled 
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·Caste and BcheduledTribe candidates to improve their standards of 
.work and .increase their chances of promotion to higher grades. 

:Bharat Dynamics. Li:mited 

2.84 The.Company has been only recently started. The facilities 
-jor in-se£'\.Tice .training to the Schduled Caste and Scheduled Tribe 
.employees will, thetefore, be provided at the appropriate time. 

2,85 In the directive issued by the Department of Defence Pro-
,duction on2B.10 .19'71 to the various Defence Undertakings, it has 
rbeen stated: 

"!?PeCial pre~entry training in the relevant trades or disci-
'plines, if necessary, may be arranged by the Undertaking 
iforthe Scheduled CastelTribe candidates selected for re-
<!ruitment on the basis of relaxed standards of suitability 
or experience, in order to equip these candidates with the 
requisite skills or experience required for the satisfactory 
performance of their duties. Where feasible, special train-
ing classes may also be arranged by the Underiaking for 

-the training of candidates from Scheduled Castes I Tribes 
'in technical trades or disCiplines for which the employment 
exchange or the industrial training institutes are not in a 
position to sponsor the requisite number of qualified can-
didates from these communities, with a view to their 
eventual absorption in the reserved vacancies." 

2.86. The Committee feel that unless a special in-service training 
".-ogramme, especially for those Scheduled Caste/Tribe candidates, 
-wh.o have been recruited by . lowering the standard, is initiated by 
'fire 'Defence Public Sector "Undertakings, it may lie very <Ufficult to 
'bring such employees at par with others and make titem suitable 
for higher posts. The C.ommittee note in this connection that all 
tile Defence Public Sector Undertakings, except the Bbarat :Earth 
Movers Limited, the Garden Reach Workshop Umited and the 
.Blmrat D:ynamics Limited, have s'ome sort of tJ·aining programme. 
'The Committee also note that the Department of Defence Produc-
"tion has already issued a directive to the Defence Public Sector 
'Undertakings to arrange special training programmeo;/training 
:Classes for the Scheduled Caste and Scheduled Tribe candidates. The 
"Committee hope that with the initiation of the training programmes 
.m the Defence Public Sector Undertakings the Scheduled Caste/Tribe 
CIIIltIidates will be able to come up to the requisite standards. 



J. De-Reservation 

2.87 The Committee desired to know the number of posts de-r~ 
served by the various Defence Public Sector Undertakings in each 
of the categories of posts available during each of the last three-
years. The information received from the various Undertatings; 
is tabulated below: 

Group 'Grade 

Group-D 
Group-E 
Grade-II 
Grade-In and above 

lli-uJustan Aeronautics LimiTed 
Bangalere Division 

No. of posn de~reserved 
SC ST 

t 
I 

I 

trh~ figur~ pertain to dereservations effected after 1st April, 1970, as tl".CI e 9 ~s; 
no system of reservation prior to that). 

BhtJTQt Electronics Urniiell 

Class I Class II €lass III Claes IV 
SC ST SC ST S€ ST SC ST 

5 

5 

2 

3 

58 

95 

54 

41 

18 

(posta deNsel'V_ briq the period 1-1-1970 to 30-'-1971) 
BharQ' Earth MOtJeTs Limited 

Class 

Class I . 

Class II 

Class III 

Class IV 

No. of 
vacancies 
dereserved 

sc ST 

2 

20 

I 'The posts' were dereserved' 
only after complying with, 

2 the pl"ocedure laid down viz. 
Advertisement in the Press .. 

29 Notification to Specified 
agencies and ensurin~ that 

3 the Scheduled Caste/Sche-
duled Tribe candidates were 
not available. Prior apP'rova I 
.,hhe competent authorities 
was obtained and the re-
servation 'quota is being 
CBrfied (orward.,F.OMidecl 
for in the directive: 



45 

-- -'-'--'-' -------------- ------

Class I 

Class II 

Class III 

Class IV 

100--140 

II5-19 0 

II5-190 

160-285 

Class 

Pay Scale 

Posts de-reserved 

1968 1969 1970 
SC ST SC ST SC 'ST 

Bharat Dynamiq Ljmited 

(P~ .. OIl JJ-k'71) 

2 

2 2 I 

8 7 4 

No. of POols d<-rescn~d 

SC ST 

2 

2.88 The Committee have been informed that no posts have been 
de-reserved in Mazgon Docks Ltd., Garden Reach Workshops Ltd., 
the Goa Shipyard Ltd. 

2.89 It has been stated that before a particular post is de-reserved, 
prior approval of the Managing DirectorlGe.neral ManagerlBoard of 
Directors is taken according to the category of post. The periodical 
annual reports indicating the number of posts de-reserved are sent 
to the Ministry of Defence (Department of Defence Production), 
Cabinet Secretariat (Department of Personnel) etc. Asked whe-
ther intimation regarding de-reservation of vacancies is also sent to 
the Commissioner for Scheduled Castes and Scheduled Tribes, it 
has been stated during evidence that such intimation is not sent. 
The representative of the Department of Defence Production, how,;. 
ever, has agreed that this could be done. The Committee have fur-
ther been informed during evidence that after a particular vacancy 
is de-reserved, Employment Exchanges are approached a second 
time and the vacancies are re-advertised. Efforts are made again till 
the avenues. for filling these vacancies by Scheduled Caste and 
Scheduled Tribe candidates are exhausted. After de-reservation 
the vacancies are carrying forward. for a period of three years as 
per orders On the subject. 
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2.90. The Committee are unhappy to note that large numbers of 
posts have been de-reserved, especially in the Bharat Elcctronks 
Limited. The Committee feel that the procedure being followed by 
the Defence Public Sector Undertakings for de-reservation of posts 
needs close scrutiny to ensure that de-reservation of posts is avoided 
as far as possible. The Committee suggest that before a particular 
post is de-reserved, the matter should again be referred to the Em-
ployment Exchange in order to explore the possibility of getting 'Sche-
duled Caste/Tribe candidates. They also suggest that prc('ise reasons 
for de-reservation of posts should also be intimate II to the Commis-
sioner for Scheduled Castes and Scheduled Tribes for his information. 
The statistics regarding posts de-reserved during a year should 2150 
be included in the Annual Reports of the Department of Defence Pro-
duction/Defence Public Sector Undertakings. 

K. Liaison Officer and Complaints Call 

2.91 The information received from the various Defence Public 
Sector Undertakings indicates that Liaison Officers have been ap-
pointed in all the Defence Public Sector Undertakings to ensure 
due compliance by the appointing authorities of the orders and in-
structions pertaining to the de-reservation of vacancies in favour of 
Scheduled Castes and Scheduled Tribes and other benefits admis-
sible to them. 

2.92. The representative of the Garde;n Reach Workshops Limited 
has stated during evidence that another important duty of the Liai-
son Officer is to maintain liaison with the Employment Exchanges 
and the Social Welfare Department of the State Government as well 
as associations which have been set up for Scheduled Castes and 
Scheduled Tribes. The Liaison Officer has also visited the Social 
Welfare Department of the State Government and he has been asked 
to meet the officials of the various associations also. Asked whether 
cases of supersessions are also referred to the Liaison Officer, he has 
stated that the Liaison Officer is not the promoting authority. How-
ever, at present no promotions could be made or vacancies created 
by the Departmental Heads without clearance by the Liaison Officer. 
He is in fact an authority to ensure that the rules and regulations 
are fonowed. 

2.93 The Committee desired to know whether separate Com-
plaints Cell have set up to look into the complaints/grievance~ of the 
Scheduled Castes and Scheduled Tribes. The information received 
from the varicus Undertakings reveals that separate Cells have not 
been set up for the purpose. However, the grievance procedure be-
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ing followed by them is comprehensive to cover all eventualities. 
The grievance procedure as intimated by the Mazagon Docks 
Limited is indicated below:-

(a) A readily accessible machinery for ventilation and prompt 
redressal of day-te-day grievances is in vogue,viz., an 
employee takes his grieveance through his shop Steward 
to his immediate superior (Technical Aissistant or Fore-
man) - the latter hearing the grievance either settles it 
no the spot, or refers to his Departmental Head nor-
mally well within 3 days. The Department Head is in-
variably in a position and does settle the grievance in con-
sultation with the Shop Steward well within a week. 

(b) If the Departmental Head is unable to settle the grie-
vance either because the matter is beyond his jurisdiction, 
or the issues inv.olved are too complicated, he refers the 
matter to the Personnel Officer I Personnel Manager. 
Most grievances are settled at this level. 

(c) In the event of a grievance being of a very serious nature 
involving matters of policy, the Personnel ManagerfPer 
sonnel Officer refers the matter to top Managemept-
and invariably a joint consulative meeting is held with 
the leaders of the Union and the Management, and the 
grievance is redressed or a statisfactory solution reached 
within a reasonable time. 

2.94. The Committee note that Liaison Officers have been nomi-
nated in all the Defence Public Sector Undertakings for the effeC't;ve 
implementation of the orders and instructions issued by the Ministry 
of Home AffairsjDepartment of Defence Production pertaining to the 
reservation of vacancies in favour of Scheduled Castes and Scht'duJ-
ed Tribes and other benefits admissible to them. The Committee 
suggest that the charter of duties for the Liaison Officers, as laid by 
the Ministry of Home Affairs should be adopted by the Depar~ment 
Q.f Defence Production and made applicable to the Liaison Officers 
appointed by the various Defence Public Sector Undertakings. 

2.95 The Committee note the procedure being followed hy the 
Mazagon Docks Limited for redressal of grievances of emploYees. 
They, however, feel that there is need for a separate Cell t'; att~nd 
to the complaints and grievances of Scheduled CastefTribe emplo-
yees. 
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L. Housing Facilities 

2.96. The Committee desired to know, during evidence, the reac-
tions of the Department of Defence Produetion to a suggestion that 
out of tum housing facilities should be provided by the Defence 
Undertakings to their Scheduled Caste and Scheduled Tribe emplo-
yees, especially in the lower categories of posts, and for this purpose 
necessary reservations might be made. The representative of the 
Garden Reach Workshops Limited has stated that every Public Sec-
tor Undertaking had a certain limited percentage of accommodation 
available to it and this accommoaation is given strictly according to 
the priority date of joining the service. No favour is shown to any-
body. In each category of houses, each employee is put on a roster 
on the basis of the date of his joining the service. If preference is 
given to a junior person, there is bound to be heart-burning and dis-
satisfaction. He has added that any preference given to Scheduled 
Caste and Scheduled Tribe employees in the matter of allotment of 
accommodation would cause resentment among other employees. He 
has said "we will be inviting more troubles than solving the pro-
blems." The representative of the Department of Defence Produc-
tion has added that in the Central Government, if a Scheduled Caste 
or Scheduled Tribe employee got some preference in the matter of 
allotment of accommodation, others might not even come to know 
of it, because it was a huge organisation. But in the case of Public 
Sector Undertakings, there are housing colonies and if Scheduled 
CastesfTribes are given preference and they are allotted a house out-
of-tum, there might be resentment among others, and Scheduled 
Caste/Tribe employees might become unpopUlar. He has, however, 
agreed to consider the question of reservation in accommodation for 
Scheduled Caste and Scheduled Tribe.employees. In reilly to a fur-
ther question, he has stated that it would not De desirable fur the 
Undertaking to build separate colonies for Scheduled Caste and 
Scheduled Tribe employees. 

2.97. Subsequently, in a directive issued on the 1st December 
1971, by the Department of Defence Production to the various tTnder~ 
takings, it has been stated: 

" ...... during the course of evidence before the Parliamentary 
Committee on the Welfare of Scheduled Castes andSclre-
duled Tribes held from 23-10-1971 to 26-10-1971 in connec-
tion with the examination by the Committee of th~ posi-
tion regarding reservations for and employment of Scl1e-
duIed Castes and Scheduled Tribes in the DefeBCe Pubtic 
Sector Unde.rtakings, ~. suggestion was made by several 
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members of the Committee that as members of the Sche-
duled Castes and Sch~d Tribes, specially employees in 
the lower categorie.i viz., Class III and Class IV, ordinarily 

experience diftlculties in acquiring residential accommoda-
tion in the city areas, special preference. be gi,ven t-o such 
employees of the Defence Public Sector Undertaki'lgs in 
the matter of provision of residemtial quarters in the Com-
pany's township quarters, wherever these exist. A deci-
sion has been taken by the Government of India in respect 
of Central Government em.pJ:gyees work:ing in offices in 
DelhilNew Delhi, vide the Department of Works, Housing 
and Urban Development Office Memorandum No. 12035(5)/ 
fl9-Pol(II.) dated 6-11-69 to reserve 5 per cent of the 
vacancies in Types I and II for Government servants be-
longing to the Scheduled Castes and Scheduled Tribes. In 
the light of the position explained above, the matter has 
been considered and it has been decided that the Defence 
Public Sector Undertakings should also accord similar 
special consideration to their Scheduled Caste/Scheduled 
Scheduled Tribe employees of your Undertaking entitled 
Tribe employees. In pursuance of the above decision, the 
President hereby directs, that 5 per cent (five per cent) of 
the vacancies in houses of types I and II of the residential 
accommodation in the Companys townships or quarters, 
where these exist or which come up in the future, should 
be made available for allotment to those Scheduled Caste 
and Scheduled Tribe employees of your· Undertaking en tit-
ed to these types who specially apply for this benefit. The 
eligibility of allotment for types I and II in respect of Cen
tral Government employees according to pay ranges is as 
under: 

(i) Type I-below Rs. 175 and 

(i) Type II-Rs. 175/- to Rs. 349/-

"nle allotment of the houses in the above mentioned type:; is 
ordinarily made according to an applicant's turn in the 
appropriate waiting list maintained for this purpose. 
Scheduled Castes and Scheduled Tribes employees who are 
senior enough otherwise and are covered in the general 
waiting list in their turn will be given allotment out of 
the general pool quota. t am to add that such employees 
who are to be given allotment out of the reserved quota 
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indicated herein will not be considered for out. of. turn. 
allotment in these types of accommodation." 

2.98. The Committee are glad to note that the Department of De--
fence Production has issued a directive to the Defence Public. Sect4w 
Undertakings to provide reservation of 5 per cent in the houses of 
types I and II in favour of Scheduled Castes and Scheduled' 'fiities.. 
The Committee suggest that the feasibility, of, extending- similar.-
reservations to other types of houses may also be:considercd..hy. ~ 
Department of Defence Production. 



CHAPTER nl 

PROMOTIONS 

A. Promotion Procedure 

3.1 The concessions and safeguards for Scheduled Castes antf 
Scheduled Tribes in the matter of promotion, as laid down in the 
directives issued by the Department of Defence Production to the 
Defence Public Sector Undertakings on 27-1-1970 and 17-2-1972 mny 
be seen at Appendix-II. 

3.2 The Committee, however, have noted during evidence that the' 
procedure in regard to the reservation in promotions for Scheduled 
Castes and Scheduled Tribes in the vario'.ls Defence Public Sec~or 
Undertakings is not uniform. The Committee desired to know the 
reasons therefor. The representative of the Department of Defence 
Production has stated that each Public Sector Undertaking decides 
how many posts in a particular grade would be filled by promotion 
and how many by direct recruitment, depending on their own assess--
ment and availability of man-power with them. No percentage has-
been prescribed, though for every category of post certain rules have 
been laid down. lit has further been stated during evidence that it 
is mentioned in the directive that where the promotions are through 
departmental competitive examination up to Class II level or where-
the promotions are by selection method in Class III and Class IV, for 
which element of direct recruitment does not exceed 50 per cent, 
reservations are but the Undertakings could fix their percent-
age depending on their own requirements. 

3.3 The representative of the Mazagon Docks Limited has stated 
during evidence that a scheme has been framed very recently in re-
gard to the Scheduled Castes and Scheduled Tribes for departmental 
training so that they are able to pass the trade test and are promoted 
to the higher grade. Special classes are being conducted partially in 
the working time and partially in non-working time to bring them 
up to the requisite standard. The representative of the Garden 
Reach Workshops Limited has added that Public Sector Undertak-
ings faced many practical difficulties in this regard because the 
workmen do riot want these classes to be conducted during office 
bours and they want that these should be conducted after office-
hours. 
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3.4 The representative of the Hindustan Aeronautics Limited has 
informed the Committee that there are two aspects of promotion; one 
is merit and the other is seniority. At the lower level, seniority 
plays a bigger part and merit a lesser part. But in the higher posts, 
it is vice versa· Mostly, in such cases. it is the performance of the 

jndividual in the shop-floor and the reports that emanate in I"f"spect 
of his work that counts with the Departmental Promotion Committee. 
The assessment of the candidates is done by the departmental head:; 
from time to time. In case of subordinate staff there are no writ-
ten confidential reports whereas for officers there are written reports 
and those reports form the basis for the Departmental Promotion 
<committee which meets at various levels and recommends the suit-
ability of the candidates. In the case of special jobs, the candidates 
are tested whether they can do something better or not. 

3.5 The Committee desired to know the number of empll)yees 
-promoted and the number of Scheduled Castes and Scheduled Tribes 
-among them in the Defence Public Sector Undertakings in the 
various categories of posts during each of the last three year!;. The 
information received from the Undertakings is tabulated below: 

Group/Grade 

'Group-B 

--Group-C 

,GrouP -D 

'Group-E 

'Graje-I 

-Grade-II 

'Grade-III 

,Gr;lJ~-IV 

<,l'aje-V 

Hindustan Aeronautics Limited 

(Bangaloro Division) 

-----------_ .... --_ .. _----
Scale of Pay 

(Rs.) 

IIS-190 

160-2S5 

I9Q-340 

225-485 

4()'l-700 

550-950 

750-1350 

1150-1500 

1350-1710 

Total No. of 
employeell 

promoted 

275 

788 

283 

223 

86 

3fi 

20 

7 

7 

Nl.UIlbeT 
PrOll;loted 

SC ST 

4~ 

73 

IS 

10 



·Class II 

'<:I88s III 

'Class IV 

7970 

'Class I 

-Class II 

-Class III 

-Class IV 

7971 (UptoJtme) 

-Class I 

-Class II 

Class III 

-Class IV 

'Category 

'Class I 
\. 

Class' II 

-Class In 
-Class IV 

53 
Bharat E1ectronoics Limited 

Total No. 
promoted 

54 

84 

152 

1710 

III 

20 

II", 

1250 

Bharat Earth Mooers Limited 

(Railcoach Division) 

Total No. 

I 

7 

265 

(The figures are from 1-1-1970 to 30-6-1971). 

Number of 
SC ST 

61 2 

90 

15 

80 -I 

8 I 

Number of 
SC ST 

17 
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Mazagon Dock Limited 

--------_. __ .. ----
Total No. Number of 
promoted SC ST 

2 3 4 

April 1968 to March 1969 

Within Class I 33 

From Class II to Class I 

From Class III to Class r 

From Class III to Class II 

Within Class III 301 6 

From Class IV to Class In. 13 3 
Within Class IV . 22 8 

April 1969 to March 1970 

Within Class r 4 

From Class II to Class.r 

From Class III to Class I 3 

From Class III to Class II 

Within Class ni 433 6 

From Class IV to Class III 32 9 

Within Class IV 8 8 

April 1970 to March 1971 

Within Class r 46 

From Class II to Class I 

From Class III to Class I 6 

From Class III to Class II 

Within Class III 343 8 

From Class IV to Class III 70 

Within Cla~s IV 30 2 



1968 

Class I 

-Class II 

~!ass III 

1969 

Class I 

<Class II 

<Class In 
1970 

'Class I 

Class II 
-Class III 

"Cltegory to which 
:p'omDtion was made 

-\ianager 
Asstt. Manager 

Jr. Officer 

Supervisor 

·Personal Assistant, 

Sr. Assistants 

:Draughhmen 'A' 

Technical Workmen 

Highly skilled (Cat, I) 

-Skilled-I (Cat. II) 

Skilled - II (Cat. III) 

'Semi-skilled-II (Cat. V) 

'Semi-skillec'-III . 
(Cat. VI) 

55 
Garden Reach Workshops Umited 

Total No, 
promoted 

13 

5 

62 

9 

12 

3 
93 

Praga Tonls Limited 

1968 1969 

Total SC ST Total SC 

2 3 4 5 6 

2 

2 

3 

'.' 2 

12 

4 2 -.. 

Number of 
SC ST 

3 

4 

10 

1970 

ST Total SC ST 

7 8 9 10 

3 

4 

3 
1 

8 

I 

3 

3 2 

5 2 

8 7 

171· 25 2 

"Includes 155 temporary workmen absorbed in the Cat. VI after satisf9ctory perform-
ance in both the Divisions. 
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Goa ShipYIJTd Limited 

Year Category Total No. of No. promoted 
employees 
promoted SC ST 

1968 . Class III 72 

1969 . Class III 44 

1970 Class I 

CI2ss III 42 I 

Bharat Dynamics Limited 

No prom'otions have taken place so far as the recruitment has-
started only in March, 1971. 

3.6. In the Directive issued to the Defence Public Sector Under-
takings on the 28th October, 1971, the Department of Defence Pro-
duction has stated as follows: 

"Another point that emerged during the course of evidence 
before the Parliamentary Committee on Scheduled 
CasteslTribes is that the position in regard to applicability-
of the reservations for or special consideration to Sche-
duled CasteslTribes in the matter of promotions within 
the Undertaking has not in some cases been clearly under-
stood. These provisions are clearly indicated in para 
1 (B) and paras 9 and 10 of the Presidential Directive 
contained in this Ministry's letter No. F. 17 (204) j69iD 
(PS) dated 2.7.1.1970 as amendea by this Ministry's letter 
of even number date~ 17.2.1971. These provisions may 
please be brought to the notice· of all OfficersjSelection 
Committees, etc. concerned with promotions in your-
undertaking. They may also be suitably incorporated in 
the promotion rules or procedures of the Undertaking." 

3.7. The Committee note the procedure being followed in the-" 
Defence Public Sector Undertakings for filling up posts by promotion. 
In view of the fact that there are very few Scheduled Castes and-
Scheduled Tribes in the higher posts in the Defence Public Sector 
Undertakings, the Committee feel the greater promotion opportuni-
ties should be provided to them. 

B. Supersessions 

3.8. The Committee desired to know the number of Scheduled" 
Castes and Scheduled Tribes who have been superseded by others: 



5'1 

in the lJ1att.er of promotions on the basis of seniority subject to fitlJe&s; 
in various categones of posts. The information received from the-
Defence Public Sector Undertakings is tabulated below; 

Group A 

Group B 

Groupe 

Group D 

Group E 

Hindustan Aeronautics Limited 

GrouprGrade Scale of pay Number 

100-4-140 

155-5-130-6-17~B-~ 190 7 

160--8-184--9~2'5-EB--l~ 
-285 2~ 

19C--I2--31Q--IS-34~ 4 

• 225--1'-40 5-20-445-
EB--20-48, 

3.9. No supersessions have taken place in the Bharat Electronics: 
Limited, the Bharat Earth Movers Limited, the Mazagon Docks-
Limited, the Garden Reach Workshops Limited and the Praga Tools, 
Limited. ,\ 

3.10. The Committee desired to know the reasons for large num-
ber of supersessions in the Hindustan Aeronautics Limited. The' 
representative of the Hindustan Aeronautics Limited has stated 
during evidence that normally supersession takes place when an ¢-
dividual does not measure ~p to the minimum requirements and his 
work is found to be unsatisfactory. Asked whether the Scheduled 
Caste and Scheduled Tribe emplo'yees, who are. superseded, have a' 
right to represent to the higher authorities, the representative of-
the Hindustan Aeronautics Limited has infonned the Committee-
that their cases are reviewed by the Managing Director, whereas: 
this does not happen in the case of other employees. The representa-
tives of the Department of Defence Production has added that every-
employee has a right to represent to the Government. However, 
Government has to ask for the remarks of the Public Sector Under-
taking in the matter. It would not be proper or even possible for-
the.. Government to take action suo motu to find out from the Public--
Sector Undertaking about the number of people superseded. 

3.11. The Committee desired to know the number of cases re-
viewed personally by the Managing Director and the number of 
cases in which he reversed the decision of supersession of a Sche-
duled Caste or Scheduled Tribe employee. A nil statement has been 
furnished by the Hindustan Aeronautics Limited on the subject. 



58 

3.12. In reply to a further question, the representative of the 
:Hindustan Aeronautics Limited has stated during evidence that the 
supersessio;ns should be viewed in comparison with the number of 
persons promoted. There might be large number of persons pro-
moted as compared to the supersessions. 

3.13. The Committee are unhappy to find that there have bel"n a 
large number of cases of supersession of Scheduled Caste and Sche-
duled Tribe employees in the Hindustan Aeronautics I.imited. The 
'Committee need hardly stress that supersession of Scheduled Cpstc 
or Scheduled Tribe employees should be avoided. In any case, 
full details about the supersessions should be reported to the Depart-
ment of Defence Production in accordance with the ordt'rs of the 
Department of Personnel on the subject. The:\: would also like thllt 
all such cases should simultaneously be reported to the Commi'Ssioner 
for Scheduled Castes and Scheduled Tribes for his information. 
'The Committee also suggest that the figures of supersession may be 
included in the Annual Reports of the Department of Defence Pro-
ductionlDefence Public Sector Undertakings. 

NEW DELHI; 

April 5, 1972 
Chaitra 16, 1894 (Sakn) 

BUTA SINGH, 

Chairman, 

Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes. 
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APPENDIX I 
(Vide Para 1.7 of the Report) 

MOST IMMEDIATE/REGISTERED 
No. F. 2(15) /71/D(HAL-II/D(PS) 

Government of India, 
Ministry of Defence, 

(Department of Defence Production) 
New Delhi the, 28th October, 1971. 

i) The Chairman, 
H.AL., Bangalore. 

ii) Chairman-cum-Managing Director, 
MDL . Bombay 
GSL Vasco de-Gama, Goa, 
BEL Banglore. 

iii) The Managing Director 
BEML Bangalore 
~ Secunderabad 
GRW Calcutta 
BDL Hyderabad 

SUBJECT:-Reservation fOT Scheduled CasteslSched'Uled Tribes in 
the Defence Public Undertakings. 

Sir, 
I am directed to refer to the Presidential Directives issued to the 

Defence Public Sector Undertakings vide the marginally noted re-
ferences, on the above subject, and to say that a review of the 

recruitment position in the Defence Public 
Sector Undertakings since the i;:;sue of the 
above mentioned Directives has revealed 

______________ that practically in every undertaking there 
I. F. 17 (204)/M/D (PS) datnd are large shortfalls in the recruitment from 

27-1-1970 to Defence PSUS 
other than BDL and PTL. amongst Scheduled CasteslScheduled Tribes 

2.. No. F. 17 (204)/69/D (PS) against the vacancies reserved for these 
dated 2-2-70 (PTL) communities, the shortfall being particul-

3. No. F. 17 (204)/f9/D (PS) larly· pronounced in posts fallinN in the dated 17-2-1971 (Suppl~- '" 
mentary) Directive to all categories of Class I and Class II. Mnre-
D"fence PSUS other than 
BDL) ever, the overall representation of Schedu-

4.,No. 17 (204)/69ID (~S) led CasteslScJieduled Tribes with reference 
dated 27-2-171 (BDL).Wlth to the total number of employees in the 
a copy each of the Directivo -
dt. 27-1-70 and 17-2-1971. various grades is also generally very poor, 

mainly because prior to 1970 no reserva-
tions appear to have been made in favour 
of these communities in any of the Defence 
Public Sector Undertakings. Serious efforts 

to recruit suitable candidates of Scheduled CasteslScheduled Tribes 
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against the reserved vacancies for these communities do not appear 
to have been made even after the issue of the Directives mentionerl 
above. This matter has attracted considerable criticism from the 
Parliamentary Committee on Welfare of Scheduled Castes!Scheduled 
Tribes. The specific remedial measures required to be taken have 
been considered and, in pursuance of Article * of Articles of 

• HALArticle-I59 
BEL Article-1I4 
BEML Article-I59 
MDL Articlij-I8;z 
GRW ArticlO-I89 
GSR Article-I91 
BDL ArtiC!e-Ij4 
PTL Articlc-68 

Association of your Undertaking. the Pre-
sident hereby directs that the following 
special measures should be taken in order 
to ensure adequate recruitment from the 
Scheduled CasteslScheduled Tribes against 
the vacancies reserved for them:-

(i) During the year 1971 and, if necessary, also during the 
next two years, ad hoc special recruitment confined to 
the Scheduled CasteslScheduled Tribes candidates alone 
may be made in order to ensure not only sufficient re-
cruitment from these communities against the reserved 
quotas that would normally be admissible in their favour 
with reference to the total recruitment during the res-
pective years but also to wipe out the backlog of reserved 
vacancies carried forward from the year 1970. For this 
purpose, reservations even in excess of the quotas pre-
scribed under the provisions of the Presidential Direc-
tives referred to above may be made in favour of the 
Scheduled CasteslScheduled Tribes during the 2-year 
period from 1971 to 1973, subject only to the limitation 
that the total number of reserved vacancies for these 
communities during the recruitment year does not 
exceed 45 per cent of the total recruitment b the rele-
vant grade or category in the particular year. The pro-
visions in the existing Presidential Directives in regard 
to the carry-forward of the unfilled reserved quotas for 
Scheduled CasteslScheduled Tribes for 3 "recruitment 
years" with provision for filling the reserved vacrulcies 
for Scheduled Castes bv candidates from Scheduled 
Tribes, and vice versa, in the third year ( will continue 
to apply. 

(Ii) Whenever recruitment is required to be made to vacan-
cies reserved for Scheduled Castes I Scheduled Tribes only, 
whether under the special ad hoc recruitment as at (i) 
above or otherwise, the requisition. to the employment 
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exchange or the open advertisement, as the case may be, 
should invite applications only from Scheduled Castel 
Scheduled . Tribe candidates. In the case of advertise-
ments a copy should simultaneously be forwarded to the 
following:-

(a) District Magistrates of the concerned State. 

(b) Department of Social Welfare of the State Government. 

(c) Recognised representative Associations of Scheduled 
CasteslScheduled Tribes vide Appendix X to the Minis-
try of Defence letter No. F. 17(204)169ID(PS) dated 
27.1.1970. 

(d) Secretariat of the Parliamentary Committee on the 
Welfare of Scheduled Castes/Scheduled Tribes Clo the 
Lok Sabha Secretariat, New Delhi (35 copies). 

(e) Commissioner for Scheduled CasteslScheduled Tribes, 
New Delhi. 

(iii) The advertisement should also be published in least one 
regional language paper of the State. This would be 
applicable to recruitment made on all-India basi.s also. 

(iv) For the purpose of computing the prescribed re8ervations 
for Scheduled CasteslScheduled Tribes in the case of 
recruitment to posts in Class IV or, where there is no 
class IV, in Class III, the recruitment to posts of seaven-
gerslsweepers should be excluded, i.e., prescribed quotas 
of reservations should be computed with refprencc to the 
balance of posts filled in these categories. The p:>sitioll 
regarding recruitment to Class IV or. where there is no 
Class IV to Class J,II in the prescribed annual or other 
periodical returns may also be indicated !"f'parately (a) 
for posts of sweeperslscavengers, and (b) for of;her posts. 
It is also necessary that specific mention about the re
cruitment made against the reserved vacancies is made in 
the Annvl'11 Report of the Company. 

(v) The requisition to the employment exchange or the ad-
vertisement, as the case may be, should snecincal1y indi-
cate the total number of vacancies to be fined as also the 
number of tJaCancies reserved for the Scheduled Castes! 
Scheduled Tribes, separately. Secondly. the concessions 
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or relaxtions in the matter -of age limit. qualifications or 
experience admissible to the Scheduled CastesjScr.eduled 
Tribe candidates should be clearly spelt out in the 
requisition or the advertisement. 

(vi) The standards of preliminary screening as well as final 
selectoin should be suitably relaxed for candidates from 
Scheduled Castes I Scheduled Tribes and fixed lower than 
what would ordinarily be prescribed for the general 
category subject, of course, to the minimum standard of 
suitability necessary for maintaining the efficiency of the 
undertaking. For example, if a first class degree or say 
60 per cent marks in the degree examination is prescribed 
as the general qualifying standard for preliminary selec-
tion for calling candidates for written examintionlinter-
view, the qualifying standard for Scherluled Castesi 
Scheduled Tribes may be simply a University degree or 
a lower percentage of marks in the degree exami.nation. 
In the written examination or interview conducted for 
making the selection also, the qualifying standard for the 

,. Scheduled Castel Scheduled Tribe candidates may be 
similarly fixed lower. Wherever a viva voce test or 
interview is prescribed in addition to the written exami-
nation for the purpose of recruitment the maximum 
marks aUo'cated to viva voce or interview as compared 
to the written examination should be kept as low as 
possible. 

.. 

(vii) The period of previous experience, where prescribed, may 
be restricted to the minimum essential period in the case 
of the Scheduled Castel Scheduled Tribe candidates and 
it should be fixed lower than normally required from 
candidates of the general category. In particular, wher-
ever previous experience of 5 years or longer is prescribed 
for the general category, relaxation of upto 2 years may 
be allowed in favour of Scheduled CastesiScheduled 
Tribes. 

(viii) Special pre-entry training in the relevant trades or dis-
ciplines, if necessary, may be arranged by the Undertak-
ing for toe Scheduled Castestscheduled Tribe candidates 

t selected for recruitment on the basis of relaxed standards 
of suitability or experience, in order to equip these candi-
dates with the requisite skills or experien('e required for 
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the satisfactory performance of their duties. Where 
feasible, special training classes may also be arranged by 
the Undertaking for the training of candidates from 
Scheduled Castes/Scheduled Tribes in technical trades or 
disciplines for which the employment exchange or the 
industrial training institutes or not in a position to sponsor 
the requisite number of qualified candidates from these 
communities, with a view to their eventual absorption in 
the reserved vacancies. 

(ix) The Undertaking should try its best to include in the 
Seledion Committees/T~terview Boards concerned with 
the direct recruitment or promotions a suitable officer 
belonging to the Scheduled Castes / Scheduled Tribes. In 
case no such officer is available from within the under-
taking, a suitable Scheduled Caste/Scheduled Tribe officer 
from one of the other undertakings or from the State Gov-
ernmentshould be asSO'ciated with the Selection Com-
mitteejInterview Board. Where a suitable Scheduled 
CastejScheduled Tribe officer even from the State Govern-
ment is not available, efforts may be made to associate a 
suitable outside expert from these communities, if avail-
able. 

(x) In the case of vacancies of clerksltypsits for which pro-
ficiency in type-writing is at present Drescribed as an 
essential qualification for recruitment, this requirement 
may be waived, where ne.cessary, ~n order to make good 
the recruitment against reserved vacancies, in faV'OU1' 
of the Scheduled CasteslScheduled Tribes candidates pos-
sessing the minimum prescribed educational qualification 
and they may be appointed on the conditiom that they 
would acquire prescribed standard of proflciency within a 
stipulated period, say, six months. The standard of pro-
ficiency in type-writing in their cases may also be fixed 
lower than that ordijnarily required from the general 
category, e.g., if general candidates are required to possess 
a typing speed of 40 words per minute., the qualifying 
speed for Scheduled CastejScheduled Tribe candidates 
may be fixed at 30 words per minute. 

(xi) Cases of Scheduled Caste!Scheduled Tribe candidates who 
are rejected in selection by a particular Selection Com-
mittee/Board should be reviewed by the next higher 
Selection Committee/Board. In cases, where there is 110 
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higher Selection CommitteelBoard or where the initial 
selections are by an individual officer, the review should 
be conducted at the next higher administrative level. This 
would apply also to the selections for internal promotion 
in the Undertaking. 

3. A point was made by some Member of the Parliamentary Com-
mittee on the Welfare of Scheduled Castes & Scheduled Tribes that 
as the candidates from Scheduled CasteslScheduled Tribes generally 
reside in the interior rural areas, very often they do not get adequate 
notice when called by the employment exchange or other recruit-
ing authorities. In order to meet this point, it is suggested that the 
requisitions to the employment exchange or the advertisements 
should generally allow a time limit of at least 4 to 6 weeks for appli-
cationlsponsoring of candidates. Secondly, even if the nominationsl 
applicati~s of Scheduled CastelScheduled Tribe candidates posses-
sing the required qualifications are- received after the prescribed 
time-limit, their nominationslapplications may be entertained against 
the reserved vacancies provided that these have not already been 
filled. 

4. Another point that emerged durijIlg the course c,f evidence be-
fore the Parliamentary Committee on Scheduled CasteslScheduled 
Tribes is that the position in regard to applicability of the reser-
vations for or special consideration to Scheduled CasteslScheduled 
Tribes in the matter of promotions within the Undertaking has not 
in some cases been clearly unde.rstood. These provisions are clearly 
indicated in para I(B) and paras 9 and 10 of the Presidential Direc-
tive cqntained "in this Ministry's letter No. F. 17(204)i69iD(PS) 
dated 27.1.1970 as amended by this Ministry's letter of even numb'r 
dated 17.2.1971. These proviSions may please be brought to the 
notice of all Officers\Selection Committees, etc. concerned with pro-
motions in your undertaking. They may also be suitably incorpora-
ted ip the promotion rules or procedures of the Undertaking. 

5. It has also come to notice in the ccmrse of the evidence before 
the Parliamentary Committee on the welfare of Scheduled C8stei 
Scheduled Tribes that the prescribed Rosters have not in certain 
cases been properly maintained. Immediate steps c;hould therefol"4' 
be taken to ensure that the prescribed Rosters are strictly maintained 
~ accordance with the provisions of the Governmp.nt Directivell 
referred to above. It should be made the special responsibility of 
the officer designated as Liaison Officer for matters concerrrlng 
Scheduled Castes!Scheduled Tribes in your Undertaidng' to ensure 
the proper maintenance of these Rosters_ For this purpo~e, th~ 
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Liaison ()fficer should be required to conduct an Annual Inspection 
of the Rosters which are being maintained to ensure proper imple-
mentation of the Government Directives. To facilitate effective and 
complete scrutiny of the Rosters, a proio'rma fur conducting the 
inspection of Rosters is enclosed vide the Annexure. 

6. Details of the special steps proposed to be taken by your under-
taking in pursuance of the above Directive may please be repolted 
to the Department of Defence Production by 15th December, 1971. 

Yours 'faithfully. 

(MOHINDAR SINGH) 
Deputy Secretary to the Government of India 
For and on behalf of the President of India. 

Copy forwarded for information to: 

(i) Secretariat of the Committee on Welfare of Scheduled 
Castes and Scheduled Tribes Cia the Lok Sabin! Secre-
tariat, New Delhi (35 copies). 

(ii) Commissioner for Scheduled Castes and Scheduled Tribes, 
New Delhi. 

(iii) The Bureau of Public Enterprises, Ministry of }<'inance, 
New Delhi (f>hri A. N. Banerjee, Director General, BPE). 

(iv) The Departme;nt of Personnel, Cabinet Secretariat, New 
Delhi. 

(v) Secretary (DP)/J.S. (ALP)/J.S.(PS&C)ID.S. 
(PS) IO.S.D. (GRWIMD) IU.S. (HAL-I) IU.S, 
U.S. (PSIBEL). 

ANNEXURE 

(R&A) !D.S. 
(HAL. II)/ 

Proforma for conducting inspection of rosters maintained for providing 
reservations for Scheduled Castes and Scheduled rrihes in service. 

, Name of Office: 
1. Whether separate rosters are being maintained for each grade 

or group of posts and within such gradelgroup, separately for (i) 
direct recruitment and (ii) for posts filled by promotion (,,,,here 
reservation is applicable in such posts filled by promotion) and 
whether all the appointments m'lde during the period covered by 
the inspection are shown in the roster. 



2. Whether the. appropriate model roster viz, the one prescribed 
for (1) Direct recruitment on an all India basis by open competi-
tion (2) Direct recruitment on all India basis otherwise than by open 
competition (3) Direct recruitment on a local or regi<mal basis or 
(4) promotion, as the case may be, is being followed. 

3. Whether· rosters are being maintained separately for (1) Per-
manent appointments and temporary appointments likely to become 
permanent or to coptinue indefinitely and (2) Purely temporary 
appointments of 45 days or more duration. 

4. Whether the rosters are being maintained in the form pres-
cribed viz. Appendix V to the Government Directive contained i.n 
the Ministry of Defence (Department of Defence Production) letter 
No. 17 (204) 1691D (PS) dated 27-1-1970. 

5. Whether the points have been earmarked in the roster for 
Scheduled Castes and Scheduled Tribes correctly accordipg to the 
prescribed model roster for the particular type of recruitment. 

6. Whether immediately after an appointment has been made, 
the particulars of the person appointed are entered in the Register 
in appropriate columns and the entry signed by the appointing 
authority or by the officer authorised to do so. 

7. Whether any gap is left in the roster. 

8. Whether the roster is being maintained in the form of a runn-
ing account from year to year. 

9. Whether before appoi.nting a general candidate against reserv-
ed Vl8cancy, (i) prior approval of the prescribed authority was 
obtained in the case of vacancies included in the roster for perma-
nent appointment and temporary appointments likely to become 
permanent or to continue indefinitely, and (ii) whether the steps 
prescribed in para 7 of the Government Directive. contained in the 
Ministry of Defence (Department of Defence Production) letter No. 
F. 17(204)I69!D(PS) dated 27-11-1970 to secure Scheduled Caste!Sche-
duled Tribe candidates were taken i.n the case of vacancies included 
in the roster. 

10. Whether an abstract is given after the last entry in a recruit-
ment year showing the number of reservations carried forward to the 
following year separately for Scheduled Castes and Scheduled 
Tribes. Whether these reservations have been shown as brought 
forward at the beginning of the roster for the following year. 
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11. Whether reservations have been carried forward to three sub-
sequent "recruitment years" and exchange of reservations made 
between scheduled Castes and Scheduled Tribes before treati,ng 
them as lapsed. 

12. Any other remarks. 

summing up 

13. Brief recapitulation of defects and shortcomings noticed in 
the maintenance of the rosters and any other suggestiQns which the 
Inspection Officer has to make, with particular reference to the 
remarks given during the last inspection. 

Remarks of Head of 
DepartmentjChief 
Executive of the 
undertaking. 

Signature of the Inspecti.ng Officer 
Designation: 



APPENDIX II 

(Vide para 3.1 of the Report) 

Promotion Procedure being followed by the Defence Public Sector 
Undertakings as laid down in the Directive issued by the 

Department of Defence Production on the 27th 
January, 197'3, and 17th February, 1970. 

Concessions to employees of Scheduled Castes and Scheduled Tribes 
in promotions by selection method-

"Promotions within Class I: 

In promotions by selection to posts within Class I which carry 
an ultimate salary of Rs. 2,000 per month, or less, the Scheduled 
Castel Tribe Officers, who are senior enough in the zone of conside-
ration for promotion so as to be within the number of vacancies for 
which the select list has to be drawn up, would be included in that 
list provided they are not considered unfit for promotion. Their 
position in the select list would, however, be the same as assigned 
to them by the Departlllental Promotion Committee on the basis of 
their record of service. They would not be given for this purpose 
one grading higher than the grading otherwise assignable to them 
0,11 the basis of their record of service. 

In order to improve the chances of Scheduled Castel Scheduled 
Tribe officers for selection to the higher categories of posts in Class 
I, the following measures should be taken: 

(i) Scheduled CastelTribe officers in Class I serviceslposts 
shpuld be provided with more opportunities for institu-
tional training and for attending seminarslsymposialcon-
ferences. Advantage could in this connection be taken 
of the training facilities available at the Indian Institute 
of Public Administration, New Delhi, the Administrative 
Staff College, Hyderabad, etc., and 

(ii) It should be the special responsibility of the immediate 
superior officers of the Scheduled Caste.IScheduled Tribe 
officers in Class I to give advice and ~idance to the 
latter to improve the quality of their work. 
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Public Enterprises under whom Scheduled CastelScheduled Tribe 
Class I Officers might be serving should ensure that these decisions 
are implemented with expedition. Public Enterprises (or the Heads 
of Departments) under whom such officers might be serving may 
specially watch the progress of these officers so that all appropriate 
steps are taken, wherever necessary, to improve the efficiency of 
these officers for the purpose of their selection to higher posts. 

Promotion from Class III to Class II within Class II and from Class 
II to the lower rung or category in Class I 

In promotions by selection from Class III to Class II and within 
Class II and from Class II to the lowest rung or category in Class I, 
the following procedure will be adopted: 

In promotions made by selection, employees in the zone of con-
sideration numbertng 5 or 6 times the estimated number of Viacan-
cies are normally considered for inclusion in the select list. After 
rejecting those who are unfit for promotion, the Departmental 
Promotion Committee proceeds to categorise the remaini,ng eligible 
employees into three categorie3, namely, 'Outstanding', 'Very Good' 
and 'Good'. Thereafter, the Committee draws up a select list placing 
all employees in the 'Outstanding' category at the top, followed by 
those categorised as 'Very Good' and then by those categorised as 
'Good', the inter se seniority within each category being maintained. 
As a measure of improving representation of Scheduled CasteslSche-
duled Tribes in services the following concession in grading shall be 
extended to them. 

If within the zone of consideratiqn, there are any Scheduled 
Caste and Scheduled Tribe employees, those amongst them who 
are considered unfit for promotion by the Departmental Promotion 
Committee will be excluded from consideration. Thereafter, the 
remaining Scheduled Caste and Scheduled Tribe empl-oyees will be 
given by the Departmental Promotion Committee one grading higher 
than the gooding otherwise assignable to them on the basis of their 
record of l'lPrvice i.e. if any Scheduled Caste or Scheduled Tribe 
employee has been categorised by the Committee on the basis of his 
r~cord of service as 'Good' he should be recatego,ised by the Com-
mittee as 'Very Good'. Likewise, if p,ny Scheduled Caste Or Sche-
duled Tribe employee is graded as 'Very Good' on the basis of his 
record of service. he will be recategorised by the Committee as 'Out-
standing'. Of course, if any Scheduled Caste Or Scheduled Tribe 
('mployee has already been categorised by the Committee on the 
hasis of his record of service as 'Outstanding', no recategorisation 
will be needed in his case. 
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The above concessiqn would be confined to only 25 per cent of 
the total vacancies in a particular grade or post filled in a year from 
the Select List. While making promotions from the Select List the 
appointing authority should, therefore, check up that the Scheduled 
CasteslScheduled Tribes employees promoted in a year on the basis 
of this concession are limited to 25 per c~t, of the posts filled in a 
year from the Select List prepared according to the procedure out-
lined above, i.e., the concession of giving higher grading should be 
given to one employe.e of Scheduled Castel Scheduled Tribe against 
every four vacancies. For this purpose, a continuous accolJiIlt of 
vacancies should be kept. If the number of vacancies in a year is 
not divisible by four, the remainder should be carried forward to 
the following year for the purpose of this accounting. For example, 
if there are six vacancies in a year, the c~ncessions would be given 
to one employee of Scheduled Caste I Scheduled Tribe against the 
first four vacancies and the balance of 2 vacancies would be notion-
ally carried forward to the following year and added to the vacan-
cies arising ,n that year to determine the number of employees of 
Scheduled Castes and Scheduled Tribes who should be given this 
concession. 

Those Scheduled Caste I Scheduled Tribe employees who are 
senior enough in the zone of consideration so as to be within the 
number of vacancies for which the Select List has to be draWJl, 
should be included in the Select List, if they are not considered unfit 
for promotion and should also be given one grading higher than the 
grading otherwise assi~able to them on the basis of their record 
of service and their place in the Select List determined on the basis 
of this higher categorisation. This would imply that even where, 
in some cases, the Select List were to consist of, say, only 'Out-
standing' non-Scheduled Castes/Scheduled Tribe candidates, 
adequate number of them being available from the zone of consi-
deration, those Scheduled Castel Schedule Tribe candidates who are 
high up in the zone of consideration a,nd are within the number of 
estimated vacancies for which the Select List is being prepared will, 
even if they are only 'Good' and after highe.r categorisation by one 
degree are ootegorisedas 'Very Good' have to be included in the 
Select List, but they will be. placed below the 'Outstand\ng' candi-
dates in the select List. 

Safeguards to employees of Scheduled Castes and Scheduled Tribes 
in promotions on the basis of seniority subject to fitness 

There will be no reservation for Scheduled Castes and Scheduled 
Tribes in appointments made by promotion on the basis of .seniority 
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subject to fitness, but cases involving supersession of Scheduled 
Castes and Scheduled Tribes Officers in Class I and II appointments 
will be submitted for prior approval to the Board of Directors. 
Cases involving supersessiqn of Scheduled Caste and Scheduled 
Tribe officers in Class III and IV appointments will be reported 
within a month to the Board of Directors for information. 

Instructions to be followed while filling by promotion of vacancies 
reserved for Scheduled Castes and Scheduled Tribes 

(a) Scheduled Caste and Scheduled Tribe officers who are within 
the normal zone of consideration should be considered for promo-
tion along with other mnd adjudged on same basis as others and 
those Scheduled Castes and Scheduled Tribes amongst them who 
are selected on that basis may be included in the general select list 
in addition to their being considered for separate, select list for 
5Cheduled Castes and Scheduled Tribes. 

(b) If candidates from Scheduled Castes cmd Scheduled Tribes 
obtain on the basis of their position in the aforesaid general select 
list, less vacancies than are reserved for them, the difference should 
be made up by selected candidates of those communities who are in 
the separate select lists for Scheduled Castes and Scheduled Tribes 
respectively. 

In the separate select list draW)D up for (i) Scheduled Castes, and 
(ii) Scheduled Tribes, officers belonging to Scheduled Castes or 
Scheduled Tribes, as the caSe may be will be adjudged separately 
amongst themselves and not alongwith other officers, and if sele.c-
ted, they should be included in the concerned separate select list, 
irrespective. of their merit as compared to other officers. It is need-
less to mentiqn that officers not belonging to Scheduled Castes and 
Scheduled Tribes will not be considered whilst drawing up separate 
select lists for Scheduled Castes and Scheduled Tribes. For being 
considered for inclusion in the aforesaid separate select lists, the 
rone of consideration for Scheduled Castes and Scheduled Tribes, 
~s the. case may be, would be of the same size as that for the g€\11e-
tal select list, that is, if for the general select list, the zone of consi-
deration is 5 times the number of vacancies likely to be filled, the 
zone of consideration for the separate list for Scheduled Castes will 
also be 5 times the number of reserved vacancies for them, and like-
wise for Scheduled Tribes, subject, of course, to the condition that 
officers comvng within such zone are eligible, by length of service 
etc. as prescribed for being considered for promotion. 



APPENDIX m 
(Vide para 4 of Introduction) 

Sumrnp.ry of Conclusions/Recommendations contained in the Report 

S1. Reference to 
No. Para Number 

in the Report 

1 2 

1 1.9 

2 1.10 

Summary of Conc1usions/RecommendatioLs 

3 

While the Committee would discuss in succeed-
ing paragraphs the various matters discussed 
with the representatives of the Department of 
Defence Production, they would like to record 
here, their appreciation of the promptness with 
which the Department accepted most of the 
suggestions made during the evidence of its re-
presentatives and issued the directives incor-
porating those suggestions to the Defence Pub-
lic Sector Undertakings. The Committee hope 
that the representation of the Scheduled Castes 
and Scheduled Tribes in the services of the 
Defence Public Ssector Undertakings will now 
considerably improve if the instructions con-
tained in those directives are implemented in 
toto by the Defence Public Sector Under-
takings. 

The Committee would like the Department of 
Defence Production to examine the annual re-
turns received by it from the Public Under-
takings under it specifically in the light of the 
directives issued to them regarding the Sche-
duled Castes and Scheduled Tribes and to point 
out to the concerned Undertakings the short-
comings, if any, noticed therein, with a view to 
rectify them. 
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The Committee have no doubt that close liai-
son and coordination between the Bureau of 
Public Enterprises, Department of Defence Pro-
duction and Defence Public Sector Undertak-
ings will go a long way in improving the re-
presentation of the Scheduled Castes and Sche-
duled Tribes in the services of the Defence 
Undertakings. While the Committee agree with 
the Director-General of Bureau of Public Enter-
prises that the role of the Bureau of Public 
Enterprises is purely an advisory one and that 
the Bureau can not interfere in the day-to-day 
working of the Undertakings, the Committee 
would like to stress that the returns from the 
Public Undertakings shOUld be carefully exa-
mined by the Bureau on receipt., keeping in 
view the percentages of reservations and other 
measures prescribed for the Scheduled Castes 
and Scheduled Tribes. The deficiencies, if any, 
found in the representation of the SchedUled 
Castes 'and Scheduled Tribes in the services of 
the Defence Undertakings should immediately 
be pointed out to the Department of Defence 
Production so that necessary corrective mea-
sures ani taken expeditiously. The Bureau 
should also, with the collaboration of the 
Department of Defence Production, keep a close 
watch to ensure that these deficiencies are made 
up as speedily as possible. 

The Committee are unhappy to learn that 
even the existing seats reserved for Scheduled 
Castes and Scheduled Tribes in the Marine 
Engineering Colleges, Indian Institutes of Tech-
nology, etc. are not being filled up by the Sche-
duled Caste and Scheduled Tribe students. The 
Committee feel that unlp.ss more and more 
Scheduled CastelTribe students take up the re-
quisite technical courses, their representation in 
the services of Defence Public Sector Under-
takings is not likely to improve. The Com-

---------~------
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mittee would, therefore, stress the desirability 
of conducting a survey to find out the reasons 
for the inadequate intake of Scheduled Castel 
Tribes students in techhnical courses in these 
technical institutions. The Committee suggest 
that close liaison and coordination between the 
Defence Public Sector Undertakings and the 
various technical institutions should be estab-
lished so that adequate numbers of Scheduled 
Caste and Scheduled Tribe students could be 
given necessary education and training accord-
ing to the requirements of the Defence Public 
Sector Undertakings. 

The Committee also suggest that for purposes 
of recruitment, the Defence Public Sector Under-
takings should notify their requirements to the 
Placement Officers in the various Institutes of 
Techhnology so that students passing out from 
the Institutes could offer themselves for employ-
ment in those Undertakings. 

The Committee note that the Department of 
Defence Production has already issued a com-
prehensive supplementary directive to the 
Defence Sector Undertakings, incorporating 
therein some or the suggestions made by the 
Committee during the evidence of the represen-
tatives of the Department, for improving the 
recruitment procedure followed by the Defence 
Public Sector Undertakings to augment the in-
take of Scheduled Castes and Scheduled Tribes 
in their services. The Committee need hardly 
stress that the procedure envisaged in the said 
directive should be scrupulously observed by the 
Defence Public Sector Undertakings. The Com-
mittee suggest that the Department of Defence 
Production shOUld keep a continuous watch on 
the Defence Public Sector Undertakings so as to 
see that the reservation orders and other 
measures laid down for the benefit of the Sche-

-_. -- . -- .. ----------------
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duled Castes and Scheduled Tribes ale pl'operly 
and fUlly Implemented. 

The Committee feel that close coordination 
and liaison between the Defence Public Sector 
Undertakings and the Employment Exchanges is 
imperative for augmenting the representation of 
Scheduled Castes and Scheduled Tribes in the 
services of the Defence Public Sector Under-
takings. The Committee suggest that precise 
reasons for the rejection of Scheduled Castel 
Tribe candidates, who have been sponsored by 
the Employment Exchanges, should be recorded 
and communicated to the Employment Ex-
changes. The Employment Exchanges should 
also be asked to furnish a fresh list of Scheduled 
Caste and Scheduled Tribe candidates if suitable 
Scheduled CastelTribe candidates are not avail-
able in the list furnished by them earlier. 

The Committee hope that a Scheduled Caste 
Tribe Officer would invariably be included in the 
Selection/Promotion Boards set up by the De-
fence Public Sector Undertakings, as laid down 
in the directive referred to in para 2.29 of the 
Report, so that interests of the Scheduled Caste 
and Scheduled Tribe candidates are adequately 
safeguarded. 

The Committee are unhappy to note that the 
number of Scheduled Castes and Scheduled Tri-
bes recruited as Graduate Engineers by all the 
Defence Public Sector Undertakings so far is 
negligible. The Committee are all the more un-
happy that only one Scheduled Caste candidate 
was selected as Graduate Engineer by the Hindu-
stan Aeronautics Limited, out of 43 Scheduled 
Caste candidates, possessing first· class degrees, 
called for examination/interview. The position 
in the Bharat Electronics Limited is no better. 
Out of 11 Scheduled Caste candidates who passed 
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The Committee are distressed to find the 
insignificant representation of the Scheduled 
Castes and Scheduled Tribes in the Defence 
Public Sector Undertakings in almost all the 
categories of posts. They also regret to note that 
even after the issue of the Presidential directive 
to the Defence Public Sector Undertakings, the 
Defence Public Sector Undertakings did not pay 
sufficient attention towards the recruitment of 
Scheduled Castes and Scheduled Tribes as per 
reservations prescribed for them. In the circum-
stances, the Committee need hardly emphasise 
that unless orders/instructions on the subject are 
followed in letter ~md spirit by the Defence Pub-
lic Sector Undertakings, the position is not going 
to improve. The Committee, however, would 
watch with interest the efforts being made by the 
Department of Defence Production t'O' augment 
the intake of Scheduled Castes and Scheduled 
Tribes in the services of the Defence Public Sec-
tor Undertaking. 

The Committee suggest that the Department 
of Defence Production may consider the feasi-
bility of conducting a survey about the employ-
ment of Scheduled Castes and Scheduled Tribes 
in Defence Public Sector Undertakings to find 
out what further steps are necessary to improve 
their representati'on in the services of the Def-
ence Public Sector Undertakings. 

The Committee feel that the Roster is a 
mechanism to watch adequate in take of Sche-
duled Castes and Scheduled Tribes in the ser-
vices of the Defence Public Sector Undertakings 
and that it would cease to have any significance 
whatsoever if it is not maintained properl~.' Fur-
ther, unless all the vacancies reserved for Sche-
duled Castes and Scheduled Tribes are actually 
filled and their appointments are in fact made-
according to the points mentioned in the Roster. 
the position regarding the representation of 
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Scheduled Castes and Scheduled Tribes in the 
services of the Defence Public Sector Under-
takings is not expected to improve. The Com-
mittee note that revised orders have been issued 
by the Department of Defence Production in 
October, 1971 for the proper maintenance of 
Rosters and their periodical checking by higher 
officers. The Committee hope that these Rosters 
will now be maintained in accordance with the 
extant orders and checked regularly. 

The Committe~ feel that unless a special in-
service training programme, especially for those 
Scheduled Caste/Tribe candidates, who have been 
recruited by lowering the standard, is initiated 
by the Defence Public Sector Undertakings, it 
may be very difficult to bring such employees at 
par with others and make them suitable for 
higher posts. The C-o'mmittee note in this con-
nection that all the Defence Public Sector Under-
takings, except the Bharat Earth Movers Limit.ed, 
the Garden Reach Workshop Limited and the 
Bharat Dynamics Limited, have some sort of 
training programme. The Committee also note 
that the Department of Defence Production has 
already issued a .directive to the Defence Public 
Sector Undertakings to arrange special t.raining 
programmes/training classes for the Scheduled 
Caste and SchedUled Tribe candidates. The Com-
mittee hope that with the initiation of tne train-
ing programmes in the Defence Public Sector 
Undertakin/!s the Scheduled Caste/Tribe candi-
dates will be able to come up t.o the requisite 
standards. 

The Committee are unhappy to note t.hat 
large numbers of posts have been de-reserved, 
especially in the Bharat Electronics Limited. 
The Committee feel that the procedure being 
followed by t.he Defence Public Sector Under-
takings for de-reservation of posts needs close 
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scrutiny tq ensure that de-reservation of post is 
avoided as far as possible. The Committee sug-
gest that before a particular post is de-reserved, 
the matter should again be. referred to the Em-
ployment Exchange in order to explore the possi-
bility of getting Scheduled Caste/Tribe candi-
dates. They also suggest that precise rea:>ons for 
de-reservation of posts should also bE' intimated 
to the Commissioner for Scheduled Castes and 
Scheduled Tribes for his information. The 
statistics regarding posts de-reserved during a 
year should also be included in the Annual Re-
ports of the Department of Defence Production/ 
Defence Public Sector Undertakings. 

The Committee note that Liaison Officers 
have been nominated in all the Defence Public 
Sector Undertakjngs for the effective implemen-
tation of the orders and instructions issued by 
the Ministry of Home Affairs/Department of De-
fence Production pertaining t.o the reservation of 
vacancies in favour of Scheduled Castes and 
Scheduled Tribes and other benefits admissible 
to them. The Committee suggest that the charter 
of· dut.ies for the Liaison Officers. as laid bv the 
Ministry of Home Affairs should be adopted b¥ 
the Department of Defence Production and made 
applicable to the Liaison Officers appointed by 
the various Defence Public Sector Undertakings. 

20 2.95 . The Committee note the procedure being 
follo\ved by the Mazagon Docks Limited for re-
dressal of mevances of ~mployee~. They how-
ever. feel that there i<; need for a senarate Cell 
to attend to the complaints and grievances of 
Scheduled Castes/Tribe employees. . 

21 2.98 The Committee are glad to note that the 
Department of Defence Production has issued a 
directive to the Defence Public Sector Under~ 

takings to provide reservation of 5 per cent in 
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the houses of types I and II in favour of Sche-
duled Castes and Scheduled Tribes. The Com-
mittee suggest that the feasibility of extending 
similar reservations to other types of houses may 
also be considered by the Department of Defence 
Production. 

The Committee note the procedure being 
followed in the Defence Public Sector Undertak-
ings for filling up posts by promotion. In view 
of the fact that there are very few Scheduled 
Castes and Scheduled Tribes in the higher posts 
in the Defence Public Sector Undertakings, the 
Committee feel that greater promotion oppor-
tunities should be provided to them. 

The Committee are unhappy to find that 
there have been a large number of cases of super-
session of Scheduled Caste and Scheduled Tribe 
employees in the Hindustan Aeronautics Limited. 
The Committee need hardly stress that super-
session of Scheduled Oaste or Scheduled Tribe 
employees should be avoided. In any case, full 
details about the supersessions should ~e report-
ed to the Department of Defence Pl'Odllction in 
accordance with the orders of the DepartlT'ent of 
Personnel on the subject. They would also like 
that all such cases should simultaneoml~' be re-
ported to the Commissioner for SchedulEd Castes 
and Scheduled Tribes for his informafiGlI. The 
Committee also suggest that the figurp.~ of sup-
ersession may also be included in the Annual 
Reports of the Department of Defencp. Produc-
tion/Defence Public Sector Undertakings. 

----------- ------
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